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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 266 OF 2025

IN THE MATTER OF:

DR. AMIT KUMAR ... APPLICANT
VERSUS

STATE OF UTTAR PRADESH & ORS. ...... RESPONDENT(S)

MEMO OF PARTIES

IN THE MATTER OF:

1. Dr. Amit Kumar
Type II, Kali Bari Apartments, Kali Bari Marg
Gole Market, New Delhi- 110001.
Phone: 8360853481, E-mail: amit0123.ac@gmail.com

...... Applicant
VERSUS

1. State of Uttar Pradesh
Through the Chief Secretary Government of Uttar Pradesh
101, ‘B’ Block, Lok Bhawan, U.P Secretariat
Lucknow, Uttar Pradesh- 226001.
Phone: 0522-2289212, E-mail csup@nic.in
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. Central Pollution Control Board

Through its Member Secretary
Parivesh Bhawan, East Arjun Nagar, Delhi-110032.
Phone: 011-43102030, Email: mscb.cpcb@nic.in

. Uttar Pradesh Pollution Control Board

Through its Member Secretary

Building. No. TC-12V, Vibhuti Khand, Gomti Nagar
Lucknow, Uttar Pradesh- 226010.

Phone: 0522-2720745, Email: ceo3(@uppcb.in

. Muzaffarnagar Regional Office, UPPCB

Through Regional Officer

New Mandi, Muzaffarnagar

Uttar Pradesh-251001.

Phone: 07839891687, Email: romuzaffarnagar@uppcb.in

. District Magistrate, Shamli (DM Shamli)
District Magistrate Office, Shamli-Banat Road
Shamli, Uttar Pradesh-247776.

Phone: 09454416996, Email: dmshm(@nic.in

. Divisional Forest Officer (DFO), Shamli

District Forest Officer, Forest Department

Shamli, Kairana Road, Shamli, Uttar Pradesh- 247776.
Phone 01398-250360, E-mail pccf-up@nic.in

. Ground Water Department, Government of Uttar
Pradesh
Through its Director
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Bhujal Bhawan, Village- Hariharpur,

Near Delhi Public School

Shaheed Path, Lucknow, Uttar Pradesh- 226002.

Phone No: 0522-2286481, Email: upgwd.in(@ gmail.com

8. M/s. Adideva Carbon LLP
Through its Authorized Representative
Mr. Anshuman Bhaskar
A-C012, Ground Floor, North Tower, M3M Urbana
Business Park
Sector- 67, Badshahpur, Gurgaon- 1221011.
Phone: 0124-4253617, Email- adideva.carbon@gmail.com

...... Respondent(s)

THROUGH

) 586
A

SANJAY JAIN, AMBER JAIN

RUCHIKA BHAN

D-611, ADDITIONAL BUILDING,
SUPREME COURT OF INDIA, NEW DELHI
MOB: 9811060092, 9911965371

EMAIL: sanadv2004@gmail.com

PLACE: NEW DELHI

DATE: 22.08.2025
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 266 OF 2025

IN THE MATTER OF:

DR. AMIT KUMAR ... APPLICANT
VERSUS

STATE OF UTTAR PRADESH & ORS. ...... RESPONDENT(S)

REPLY ON BEHALF OF THE RESPONDENT NO. 8 TO
THE APPLICATION O.A NO. 266 OF 2025 FILED BY THE
APPLICANT IN THE CAPTIONED MATTER.

MOST RESPECTFULLY SHOWETH: -

1. That the instant Reply is being filed by the Respondent No.8
in furtherance to duly Comply with the directions issued by
this Hon’ble Tribunal vide pronouncement of the Order
dated 28.05.2025 in the captioned-matter wherein the
Hon’ble Tribunal was pleased to admit the Original
Application No. 266 of 2025 preferred by the Applicant
therein and concurrently issued and served Notice dated
30.05.2025 wupon the Respondent No.8 therein duly
directing the Respondent No.8 to file its Reply in the
captioned-matter. A True Copy of the Order dated
28.08.2025 and Notice dated 30.05.2025 is being annexed
herewith as ANNEXURE R8-1 (‘Colly”).
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2. That at the Outset, it is submitted that all averments
furnished by the Applicant in the Application under Reply
by the Respondent No.8, filed before this Hon’ble Tribunal
and the allegations contained therein are vehemently denied
in toto by the Respondent No.8 as being baseless,
misconceived and unsubstantiated. That none of the
averments and the allegations contained therein should be
deemed to have been admitted by the Respondent No.8

merely for a want of specific denial/traverse.

3. That the contents of the Application filed by the Applicant
are frivolous and baseless. The same are denied in toto
unless otherwise specifically admitted by the Respondent
No.8 herein, save and except what are matters of record and
formal submissions of law. That the Respondent No.8 is
specifically addressing each of the averments averred by the
Applicant and the allegations contained therein in a para-
wise response elucidated in the contents of this Reply

herein.

PRELIMINARY SUBMISSIONS:

4. That M/s. Adideva Carbon LLP duly impleaded as
Respondent No. 8 in the captioned-matter by the Applicant
therein is a Limited Liability Partnership assimilated under
the appurtenant provisions of the Limited Liability
Partnership Act, 2008 and duly registered with the ROC,
Delhi having its registered office at A- C012, Ground Floor,
North Tower M3M Urbana Business Park, Sector 67,
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Badshahpur, Gurugram- 122101. That Mr. Anshuman
Bhaskar, an employee of the Respondent No.8 LLP is duly
authorized vide execution of the Executive Resolution dated
12.08.2025 to file the present Reply in the captioned-matter
and contest the same on behalf of the Respondent No.8 LLP.
A True Copy of the Certificate of Incorporation of the
Respondent No. 8 LLP and the Executive Resolution dated
12.08.2025 duly authorizing Mr. Anshuman Bhaskar an
employee of the Respondent No.8 LLP to duly file the Reply
in and contest the captioned-matter on behalf of the
Respondent No.8 LLP. is being annexed herewith as
ANNEXURE R8-2 (‘Colly’).

That in order to effectively deal with the misrepresented
facts and baseless allegations averred by the Applicant in
his Application under Reply it is crucial to effectively
apprise this Hon’ble Tribunal with the actual facts and
circumstances leading to the filing of the baseless
Application by the Applicant and for the same it is
imperative that the Respondent No.8 duly apprises this
Hon’ble Tribunal with regards to the real time status of the
assimilation of the Respondent No.8 LLP and the objective

and vision behind the stakeholders establishing the same.

That as mentioned-above the Respondent No.8 is an LLP
being burgeoned by the stakeholders of the LLP to process
waste tyres (230 MT) per day by setting up a Continuous
TPO unit and concurrent application of the Pyrolysis
Process in furtherance to derive Recovered Carbon Black

(72 MT), Pyrolysis Oil (88MT), Steel Scrap (30 MT) per


Amber Jain
3


143

day as the end products. That all the three products
mentioned herein have commercial viability and application
in various industries and products like recovered carbon
black have been held to be a sustainable alternative to virgin
carbon and it’s use in several industries have been
encouraged by environmental experts with the rationale to
reduce carbon footprint in the environment. That the
Pyrolysis Oil and Steel Scrap are used as raw material and
intermediate products in the Construction and the Steel
Industry respectively while the Pyro Gas generated as an
outcome of the pyrolysis process is used as a fuel by the
Pyrolysis Plant itself to further effectuate the Pyrolysis
process. Hence, at this juncture it is imperative to mention
that the entire process leads to zero production of any type
of by products that would adversely impact the environment
or the surrounding areas in the vicinity of the Plant facility
of the Respondent No.8 as baselessly alleged by the
Applicant in his Application under Reply. It is also crucial
to assure this Hon’ble Tribunal qua the fact that all
establishment activities till date with respect to the setting
up of the Plant facility of the Respondent No.8 have been
done in strict compliance with the Standard Operating
Procedure dated 16.01.2024 issued by the Central Pollution
Control Board under the directions of the Ministry of
Environment, Forest and Climate Change and that all future
operations that the Respondent No.8 would undertake at the
Plant facility would be in strict harmony with the same. A
True Copy of the SOP dated 16.01.2024 issued by the
Central Pollution Control Board for the recycling of waste

tyre scrap for the recovery of Tyre Pyrolysis Oil, Pyro Gas
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and Char in Tyre Pyrolysis Units under the directions of the
Ministry of Environment, Forest and Climate Change is

annexed herewith as ANNEXURE RS-3.

That it is also imperative to enlighten this Hon’ble Tribunal
with the fact that the Respondent No.8 subsequent to
complying with all regulatory, environmental norms and
mandatory environmental compliances essential for the
issue of NoC'’s from relevant government authorities and the
‘Consent to Establish’ (herein after referred to as the ‘CTE”)
by the Uttar Pradesh Pollution Control Board (hereinafter
referred to as the ‘UPPCB’) was duly granted with the same
on 21.10.2024 duly permitting the Respondent No.8 LLP to
establish its Plant facility for undertaking the Pyrolysis of
230 MT of waste tyres per day in furtherance to effectuate
the recovery of 72 MT of Recovered Carbon Black, 88 MT
of Pyrolysis Oil and 30 MT of steel scrap per day
respectively pursuant to the Respondent No.§8 obtaining
Consent to Operate for the same ( herein referred to as the
CTO’). That the Respondent No.8 LLP pursuant to
procurement of the CTE has duly commenced establishment
operations in furtherance to develop its Plant infrastructure
and the same is at a nascent stage. That the Map for the same
has been approved by the competent authorities and initial
construction work of erection of boundary walls, sheds,
Plant roads, installation of the weigh bridge certified by the
Department of Legal Metrology, Government of Uttar
Pradesh, and marking of areas for development of a green
belt area as mandated in the CTE conditions have

commenced and the same shall be completed soon. That the
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management of the Respondent No.8 has commenced
placing Orders for the essential machines and drawing out a
blue print for erection of infrastructure crucial to maintain
the environmental health and standards of the nearby area
situated in the wvicinity of the Plant Facility. The
RespondentNo.8 has also obtained essential NoC’s from the
Groundwater Authority, Uttar Pradesh and the provisional
NoC pertaining to the Fire safety regulations crucial to
ensure the safety of the Plant Personnel and the people
living in the vicinity of the Plant facility has already been
duly obtained by the Respondent No.8 LLP. At this juncture
it would not be out of place to mention that the above-
mentioned steps duly undertaken by the Respondent No.8
LLP further reflects the unwavering commitment of the
Respondent No.8 LLP to undertake the establishment of its
Plant Facility in strict compliance with the parameters set
out in the SOP dated 16.01.2024 further adhering with the
mandated conditions enumerated in the CTE dated
21.10.2024 ensuring that the safety and well-being of the
stakeholders involved and the environmental health of the
areas situated in the vicinity of the Plant facility of the
Respondent No.8 LLP is not compromised with under any
circumstances. That it is also crucial to duly inform the
Hon’ble Tribunal that the Respondent No.8 has not
commenced Plant operations to undertake the Pyrolysis of
waste tyres and the same would only be done upon the
procurement of the ‘Consent to Operate’ from the Uttar
Pradesh Pollution Control Board. It would also not be out of
place to mention that that all establishment activities

undertaken by the Respondent No.8 and all future activities
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that shall be undertaken by the Respondent No.8 in
furtherance to culminate the establishment of the Plant
Facility has been and will be effectuated in strict compliance
and in harmony with the Conditions elucidated in the CTE
dated 21.10.2024. That the CTE obtained by the Respondent
No.8 LLP is valid until 20.10.2029 and the Respondent No.8
shall endeavour to culminate the establishment of the Plant
facility in harmony with the conditions stipulated in the
CTE within the specified timeline and shall thereby apply
for the Consent To Operate (hereinafter referred to as the
‘CTO’) pursuant to commencing of the Plant operations. A
True Copy of the Consent to Establish dated 21.10.2024, the
Map of the Plant facility duly approved by the Competent
Authorities, and the provisional NoC duly issued in favour
of the Respondent No.8 LLP by the Fire Safety Department,
Shamli is annexed herewith as ANNEXURE RS-
4(“Colly’).

At the outset, the Respondent No.8 would raise the
following preliminary objections with respect to the very
maintainability of the Application under Reply before
proceeding to a Para wise Reply, as the same is a humdrum
of baseless allegations collated by the Applicant to create
unwarranted impediments in the path of the Respondent
No.8 to realise the culmination of its LLP objectives. The
Applicant has mechanically levelled allegations without
preferring an iota of evidence to substantiate the same and
has misrepresented crucial facts before the Hon’ble Tribunal
leading this Hon’ble Tribunal to erroneously believe that the

Original Application raised substantial issue(s) relating to
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compliance of environmental norms. The Applicant without
giving an opportunity to the Respondent No.8 to establish
its Plant facility and conduct its future operations in
compliance and harmony with the environmental norms and
regulations has even before the establishment of the
Respondent No.8 LLP on the baseless presumption that the
same 1s not permitted and that the Respondent No.8 would
commit a breach of the same in future further leading to an
adverse impact on the environmental health of the areas
situated in the vicinity of the Plant facility of the Respondent
No.8 has preferred the present baseless Application under
Reply without furnishing even an iota of credible evidence
to substantiate the same. That on bare perusal of the
Application preferred by the Applicant it is perspicuous that
Applicant has blatantly failed to bring to light a single
incident of violation/breach of environmental and
regulatory norms/compliances to have been be incurred on
account of the Respondent No.8 LLP. Thus in lieu of the
aforesaid, the Application preferred by the Applicant
therein/herein can be rightly held to be a collation of
baseless allegations preferred based on the surmises and

conjectures of the Applicant.

That the Applicant in his Application has misrepresented
crucial and imperative facts, leading this Hon’ble Tribunal
to erroneously believe that the Application preferred by the
Applicant raised substantial questions related to compliance
of environmental norms. That the Applicant in his
Application has misrepresented imperative and crucial facts

such as application of the siting criteria mentioned in the
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SOP dated 16.01.2024 on the Respondent No.8 LLP, the
representation of the Khokhari river as a major water source
for the concerned locality and that the establishment of the
Respondent No.8 LLP would lead to the undermining of the
efforts being adopted by the relevant authorities to restore
and preserve the same without furnishing cogent reasons for
the same, furnishing miscalculated distances of the
concerned areas, infrastructure and environmental assets
when measured from the Plant facility of the Respondent
No.8, baselessly claiming that the CTE duly obtained by the
Respondent No.8 from the Uttar Pradesh Pollution Control
Board to have been duly granted by the Authority to the
Respondent No.8 LLP is in violation of the conditions
stipulated in the SOP dated 16.01.2024 and that the same
was issued to the Respondent No.§ LLP without due
inspection of the Plant facility area, the Plant facility
producing by-products that would be detrimental to the
nearby environment and also baselessly accusing the
Respondent No.8 LLP with the grave allegation of felling
significant number of trees in the Plant facility area without
adducing a scintilla of credible evidence to substantiate the
same. That all these allegations are dealt with at length in
the para wise Reply being filed by the Respondent No.8.
However, the mention of the same in brief are enough to
sense that the Application preferred by the Applicant is
baseless, misconceived and does not bring to light or raise a
substantial issue relating to the compliance of
environmental norms. Hence, the same 1s liable to be

dismissed in /imine by this Hon’ble Tribunal.
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PARA WISE REPLY:

. That the averments contained in the Para 1 of the
Application under Reply are formal submissions of law and
hence warrant no reply. However, the Respondent No.§ LLP
does not have the locus or authority to confirm whether or
not the Applicant is an environmentalist undertaking work
pertaining to several environmental matters in India and that
he has preferred the present Application in the interest of
environmental protection and public welfare as averred by

the Applicant in the present Para of his Application.

. That the averments contained in Para 2 of the Application
under Reply are matter of record and formal submissions of

law and hence warrant no reply.

. That the averments contained in Para 3 of the Application

under Reply are a matter of record hence warrant no reply.

. That as stated in the Preliminary Submissions of the Present
Reply the Respondent No.8 is endeavouring to establish and
burgeon a Continuous Type Tyre Pyrolysis Unit to
undertake Pyrolysis of waste tyres for the recovery of
recovered carbon black, pyrolysis oil and steel scrap at the
non-agricultural land parcels bearing description as
mentioned herein 1.e. at Khasra Nos. 454 MA, 454 M1, 455,
457,459 and 464 situated in Village Sakauti, District Shamli
Uttar Pradesh. That the purpose of establishment of the
same and the real time status of the assimilation of the Plant

facility have been explained in detailed in the Preliminary

10
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submissions of the present Reply and are not being
reiterated for the sake of brevity of the present Reply and to
avoid pleonasm. However, it is crucial to apprise the
Hon’ble Tribunal with the fact that the Respondent No.8 has
duly procured the CTE from the Uttar Pradesh Pollution
Control Board duly permitting it to establish its Plant
facility to burgeon a Continuous Type TPO Unit as recorded
in the CTE dated 21.10.2024 at the above-mentioned land
parcels adept in undertaking pyrolysis of 230 MT of waste
tyres a day, pursuant to the grant of the CTO from the same.
A true Copy of the Sale Deeds pertaining to the Khasra No.
454MA, 454M1, 455, 457,459 and 464 along with the Order
dated 17.09.2024 passed by the Deputy District Officer duly
changing the nomenclature of the land parcels to non-
agricultural land parcels is being annexed herewith as

ANNEXURE RS- 5 (‘Colly’).

. That the averments contained in Para 5 of the Application
preferred by the Applicant are baseless and misconceived
and are vehemently denied in toto by the Respondent No.8.
That the Applicant baselessly has purported that the
development of Plant facility of the Respondent No.8 LLP
1s being undertaken in an ecologically and socially sensitive
zone. However, the classification of an area as an
ecologically and socially sensitive zone respectively can
only be undertaken and culminated by the relevant
government authorities only, pursuant to an impact
assessment study conducted with respect to the same. That
no government authority or the zoning laws applicable in

the concerned area have till date classified the area

11
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pertaining to the establishment of the Respondent No.8 LLP
as an ecologically and socially sensitive zone. That in
absence of the same by no stretch of imagination can it be
construed that the Respondent No.8 LLP is being
established and will be concurrently undertaking operations
in an ecologically and socially sensitive zone. That on bare
perusal of the Application No. 266 of 2025 preferred by the
Applicant it is perspicuous that the Applicant has plainly
mentioned the distances of the concerned infrastructure,
environmental assets and the nearby areas mentioned
therein as measured from the Plant facility of the
Respondent No.8 LLP but has blatantly failed to elaborate
further on how the establishment of the Respondent No.8
LLP and concurrent undertaking of the industrial operations
of the Respondent No.8 LLP in the land parcels mentioned-
above would adversely affect the same, also evidently
defaulting in furnishing any substantial evidence with
respect to the same. That at this juncture it is also imperative
to mention that the Applicant has miscalculated and
misrepresented the distances mentioned in his Application
of the concerned infrastructure, environmental assets and
the concerned areas when measured from the Plant facility
of the Respondent No.8 LLP and has furnished the same in
his Application preferred before this Hon’ble Tribunal.

Irrigation Department Drain: That the Respondent No.8

acknowledges the presence of a drain structure in the
vicinity of the above-mentioned plots. However, it is the
unequivocal stand of the Respondent No.8 that the Plant
facility of the Respondent No.8 shall neither obstruct the

12
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natural flow of the drain structure nor discharge any kind of
effluents or waste into the drain structure either at the time
of establishment of the Plant facility of the Respondent No.8
or at the time of the same commencing and concurrently
undertaking operations. Hence, the establishment and
functioning of the Plant facility of the Respondent No.8
LLP, at the above-mentioned land parcels does not and shall
not cause any adverse impact(s) on the drain structure, flow
of the drain structure or the surrounding fields situated in

the vicinity of the Plant facility of the Respondent No.8.

Khokhari River: That there 1s no river situated within a 40-

metre radius of the Plant facility as misrepresented by the
Applicant in his Application. The Khokahri river is at a
distance of more than 265 metres from the Plant facility of
the Respondent No.8 LLP. The Kokhari river is a rain fed
tributary of the Yamuna River and used to be a perennial
river about 15 years back. That this Hon’ble Tribunal in O.A
No.201 of 2024 had directed the relevant Authorities to
conduct an inspection of the same where in several
observations were made by the relevant authorities
concluding that the river has maintained its river bed
structure but the same is now without water discharge and
contemporaneously issued directions to the relevant
authorities to draw out a time bound action plan for the
restoration of the water body and the matter is still sub-
judice before this Hon’ble Tribunal. It is the unequivocal
stand of the Respondent No.8 that it’s Plant facility will
discharge no effluents or any type of waste into the

Khokhari river neither at the time of establishment of the

13
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Plant facility nor at the time of commencement and
undertaking of Plant operations. That the Applicant has
evidently failed to adduce an ounce of credible evidence or
shed any light qua the fact that how and why would the
establishment of the Plant facility of the Respondent No.8
and the conduct of its operations be perceived as a
reasonable threat to the restoration attempts of the water
body or cause any adverse impact on the prevalent health of
the same? That at this juncture it is apposite to mention that
the Plant facility of the Respondent No.8 shall install an
Effluent Treatment Plant (ETP) prior to the commencement
of the operations of the Plant facility of the Respondent No.8
LLP to ensure proper treatment of effluents generated as a
result of the Tyre pyrolysis process and the same after
treatment shall be reused and utilized within the Plant
premises for gardening and irrigation purposes. That
domestic sewage generated at the Plant Facility shall also be
duly treated and reused for gardening and irrigation
purposes within the Plant premises itself. Hence, in the case
of the Plant Facility of the Respondent No.8 not discharging
any effluents outside the Plant Facility premises the
question of polluting or causing any threat to the restoration
plans of the Khokahri river holds no water. A True Copy of
the Order(s) passed by this Hon’ble Tribunal in O.A No. 201
OF 2024 is annexed herewith as ANNEXURE RS8-6
(‘Colly’).

Matta ka Mandir (Hindu Temple): The Respondent No.8

acknowledges the presence of a Hindu deity temple located

at a distance of more than 500 m from the Plant Facility on

14
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the Bidouli Sakouti Road. However, the Applicant, has
again blatantly failed to shed any evidence qua the fact that
why the establishment of the Plant Facility on the above-
mentioned land parcels and conduct of its concurrent
operations should be perceived to be a reasonable threat to
the same? That it is the undeterred stand of the Respondent
No.8 that the establishment of the Plant facility and its
concurrent operation shall be done in compliance with the
SOP dated 16.01.2024 and in fulfilment of the pre
conditions elucidated in the CTE dated 21.10.2024 by
adhering to all safety measures and measures to be adopted
for an environmentally sound operation elucidated in detail
therein. That it is pertinent to mention that the Respondent
No.8 can only commence operations pursuant to obtaining
the CTO from the Uttar Pradesh Pollution Control Board
and that the compliance with the environmental norms and
safety standards in harmony with the conditions mentioned
in the CTE 1s a precondition for the same. Hence, the
establishment of the Plant Facility of the Respondent No.8
in the above-mentioned land parcels and its undertaking of
concurrent industrial operations can be by no meets and
bound perceived to be a threat to the above-mentioned

temple.

Rajkiya Yamuna Khadar Inter College: That the Respondent

No.8 acknowledges the presence of a College at a distance
of more than 700 metres from the Plant facility of the
Respondent No.8 LLP at the Bidouli — Sakouti Road. That
as mentioned-above it 1s being reiterated that it is the

undeterred stand of the Respondent No.8 that the

15
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establishment of the Plant and its concurrent operation shall
be undertaken in strict compliance with the SOP dated
16.01.2024, in fulfilment of the pre conditions elucidated in
the CTE by adhering to all safety measures and measures to
be adopted for an environmentally sound operation
elucidated in detail therein. That the same would include
obtaining of NoC’s with respect to the Prevention of Air
Pollution Act, 1981, and the Prevention of Water Pollution
Act, 1974, installation of potent infrastructure for
maintenance of environmental standards in the vicinity of
the Plant facility and compliance of all environmental norms
and regulations as mandated in the SOP dated 16.01.2024
and enumerated in the CTE dated 21.10.2024. The
management of the waste generated by the Respondent No.8
LLP would be undertaken in harmony with the Waste
Management Rules,2016, the development of a green belt
area in an area equivalent to 33% of the total area near the
Plant facility premises by burgeoning a Miyawaki forest
would be culminated by the Respondent No.8 as specified
in the CTE dated 21.10.2024 and the SOP dated 16.01.2024,
the management of the Noise and Odour generated as a
result of the Plant Facility Operations would also be
undertaken and confined within the Plant facility premises
by the Respondent No.8 LLP in strict compliance with the
conditions enumerated in the SOP dated 16.01.2024, the
CTE dated 21.10.2024 and in harmony with the directions
issued by Central Pollution Control Board and the Hon’ble
National Green Tribunal. Hence, the establishment of the

Plant Facility of the Respondent No.8 and its concurrent
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operation by no stretch of imagination can be construed to

be a threat to the above-mentioned College.

Residential Area of Village Sakauti and Kamalpur: The

Respondent No.8 does acknowledge the presence of the
respective villages at a distance of more than 600 metres and
lkilometre from the Plant facility of the Respondent No.8.
As, mentioned-above that the establishment of the Plant
facility of the Respondent No.8 and its concurrent operation
shall be done in strict compliance with the SOP dated
16.01.2024, in fulfilment of the pre conditions elucidated in
the CTE by adhering to all safety measures and measures to
be adopted for an environmentally safe and sound operation
elucidated in detail therein. That the Respondent No.8 can
only commence operations pursuant to obtaining the CTO
from the Uttar Pradesh Pollution Control Board and that the
compliance with the environmental norms and safety
standards in harmony with the conditions mentioned in the
CTE 1s a precondition for the same. Hence, under such
circumstances, the establishment of the Plant facility of the
Respondent No.8 and its concurrent operation at the above-
mentioned land parcel(s) cannot be perceived to be a cogent
reason to cause any adverse impacts to the environment or
put at risk the safety of the people residing in the concerned
villages. That as mentioned-above, the Respondent No.8
LLP has already taken significant steps to ensure the safety
of the people living in the vicinity of the Plant Facility and
to upkeep the environmental health and standards prevalent
in the surrounding areas of the Plant Facility and the

execution of the same shall duly be undertaken and
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completed by the Respondent No.8 before commencing

Plant operations at the above-mentioned land parcels.

Highway: That the Respondent No.8 would like to apprise
this Hon’ble Tribunal that the Karnal- Meerut Highway
(709A) is located at a distance of approximately 4 km away
from the Plant facility of the Respondent No.8 and is not
situated adjacent at a distance of 0 metres form the Plant
Facility of the Respondent No.8 as misrepresented by the
Applicant in his Application. For, the same reasons
enumerated above at length in the paragraphs above, by no
stretch of imagination does the establishment of the Plant
Facility of the Respondent No.8 and its concurrent
operations serve as a threat to the concerned highway in any

manner.

. That the averments contained in Para 6 of the Application
are baseless and misconceived and are vehemently denied
in toto by the Respondent No.8. The Applicant baselessly
has erroneously purported that the Consent to Establish the
Plant facility duly obtained by the Respondent No.8 in
furtherance to establish its Plant facility in the above-
mentioned land parcel(s) has been done in gross violation of
the environmental norms and guidelines established by the
Central Pollution Control Board issued vide publication of
the SOP dated 16.01.2024. That the Applicant has baselessly
alleged the violation of the siting criteria mentioned in
Clause 2.1 of the SOP dated 16.01.2024 by the Respondent
No.8 leading this Hon’ble Tribunal to appreciate that the
Consent To Establish dated 21.10.2024 granted to the
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Respondent No.8 by the Uttar Pradesh Pollution Control
Board might have been done in violation of the
preconditions/criteria to be fulfilled/met and necessary for
the grant of the same. That on bare perusal of the SOP dated
16.01.2024 duly published by the Central Pollution Control
Board and upon further scrutiny of Clause 2.1 of the SOP it
is crystal clear that the siting criteria envisaged therein is
applicable strictly on new/proposed Advanced Batch
Automated Process (ABAP) type TPO Units only. That the
same mandates that new ABAP type TPO units shall be
allowed to be established in industrial areas/land only. The
Applicant despite being duly informed by the Uttar Pradesh
Pollution Control Board in its Reply to the Complaint dated
08.12.2024 preferred by the Applicant with respect to the
Respondent No.8 having been granted with the CTE for
establishment of a Continuous Process Pyrolysis Unit has
maliciously with ulterior motives misrepresented
imperative facts and has baselessly alleged the violation of
the Siting Criteria envisaged under clause 2.1 of the SOP by
the Respondent No.8 LLP when the same by no meets and
bound is applicable on the Respondent No.8 LLP. That on
bare perusal of the SOP it is pellucidly evident that there is
neither a bar on undertaking the establishment and
concurrent operation of a Continuous Type TPO Unit on a
non -agricultural parcel of land nor does the SOP prevent
the competent authorities from granting an entity a CTE for
realising the same, provided the same is done in strict
compliance with the conditions and upon fulfilment of the
applicable parameters elucidated in the SOP. That as

mentioned-above the Respondent is undertaking the
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establishment of a Continuous type TPO Unit and that the
CTE issued by the UPPCB pertains to the same and the same
can be reaffirmed on bare perusal of the contents of the CTE
dated 21.10.2024. That it is noteworthy to mention that upon
further scrutiny of the SOP dated 16.01.2024 it is further
affirmed that Continuous Tyre Pyrolysis Process had no
significant impacts on the ambient air quality of the
surrounding areas of a Continuous TPO Unit, hence in the
light of the aforesaid the Applicant’s allegations of the
Respondent No.8 LLPs establishment and undertake of
concurrent operations causing environmental or public
health risks holds no water. A True Copy of the Complaint
dated 08.12.2024 preferred by the Applicant and the Reply
to the same by the Uttar Pradesh Pollution Control Board
duly received by the Applicant is being annexed herewith as

ANNEXURE RS- 7 (‘Colly’).

. That the averments contained in Para 7 of the Application
preferred by the Applicant are baseless and misconceived
and are vehemently denied in toto by the Respondent No.8.
That as stated above the Khokhari River is a rain fed
tributary of the Yamuna River that used to be a perennial
river about 15 years back and is situated a considerable
distance from the Plant Facility of the Respondent No.8
LLP. That as elucidated above, this Hon’ble Tribunal
pursuant to the admission of O.A No.201 of 2024 was
pleased to pronounce several Orders directing the relevant
Authorities to conduct an inspection of the same where in
several observations were made by the relevant authorities

concluding that the river has maintained its river bed
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structure but the course of the river bed had dried up and
that the river had been rendered without a continuous water
flow for a significant time. The comments on quality of the
water of the Kokhari river could not be decisively made by
the relevant authorities as the river did not meet the basic
hydrological, ecological and environmental requirements of
continuous natural discharge of water in its already dried up
riverbed course. That the captioned-matter is still sub-judice
before this Hon’ble Tribunal. It is the unequivocal stand of
the Respondent No.8 LLP that it’s Plant facility will
discharge no effluents or any type of waste into the
Khokhari river neither at the time of establishment of the
Plant facility nor at the time of commencement and
subsistence of the Plant operations. That the Applicant has
evidently failed to adduce any credible evidence or shed any
light qua the fact that how the establishment of the Plant
facility of the Respondent No.8 would threaten the
restoration attempts of the water body being undertaken by
the relevant authorities or cause any adverse impact on the
prevalent health of the same? That at this juncture it is
apposite to reiterate that the Plant facility of the Respondent
No.8 shall install an Effluent Treatment Plant (ETP) prior to
the commencement of the operations of the Plant facility to
ensure proper treatment of effluents generated as result of
the Tyre pyrolysis process and the same after treatment shall
be reused and utilized within the Plant premises for
gardening and irrigation purposes. That domestic sewage
generated at the Plant Facility shall also be duly treated and
reused for gardening and irrigation purposes within the

Plant premises itself. Hence, in the case of the Plant Facility
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of the Respondent No.8 not discharging any effluents
outside the Plant Facility premises the question of polluting
or causing any threat to the restoration plans of the Khokhari

river holds no water.

. That the averments contained in Para 8 of the Application
preferred by the Applicant are baseless and misconceived
and are vehemently denied in toto by the Respondent No.8.
That there is no dubiety qua the fact that the Respondent
No.8 had applied for the Consent to Establish vide
Application No.28176639 preferred before the UPPCB on
19.09.2024 and the same was duly granted to the
Respondent No.8 LLP on 21.10.2024. However, the same
was only granted to the Respondent No.8 LLP pursuant to
an inspection conducted by the UPPCB on 15.10.2024 after
all pre requisites for the grant of the CTE in strict
compliance with the regulations and environmental
compliances recorded in the SOP and obtainment of
requisite NoC'’s from relevant authorities (Rajya Board) had
duly been undertaken, met with and complied with by the
Respondent No.8 LLP. That despite the UPPCB duly
informing the Applicant that a detailed inspection for the
purpose(s) of grant of the CTE dated 21.10.2024 upon the
Respondent No.8 LLP was duly conducted by the UPPCB
on the 15.10.2024 the Applicant has not found it necessary
to appreciate the same and has baselessly without furnishing
any credible evidence to substantiate his misconceived
claims has averred that the grant of the CTE to the
Respondent No.§ LLP was done without conducting a

thorough inspection. That as mentioned- above that specific
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requirement of a tyre pyrolysis unit to be established in an
industrial zone only is applicable strictly on ABAP Type
TPO Units only and the Respondent NO.8 LLP is
undertaking the culmination of establishment of a
Continuous TPO Unit for the Pyrolysis of waste Tyres at the
land parcels(s) mentioned -above and the CTE granted by
the UPPCB does not entail a view contrary to the same. That
on thorough scrutiny of the SOP dated 16.01.2024 it is
pellucidly evident that the siting criteria envisaged therein
is applicable only on new/ proposed ABAP Type TPO units
and in the case of there being no implied or expressed bar
on the establishment of the Respondent No.8 LLP recorded
in the SOP dated 16.012024 the grant of CTE for the same
to the Respondent No.8 LLP for the establishment of a
Continuous Type TPO Unit by the UPPCB can by no meets
and bounds be construed to have been undertaken in
contravention to any of the environmental norms or
regulations. In light of the aforesaid, the establishment of
the Respondent No.8 LLP and its undertaking of concurrent
operations at the above-mentioned land parcels shall in no
manner be detrimental to the prevalent quality of
environmental health or existing standards in the areas
situated in the vicinity of the Plant facility of the Respondent
no.8§ LLP. That as mentioned-above all establishment
activities of the Respondent No.8 LLP shall be undertaken
in strict compliance with the requirements enumerated in the
SOP dated 16.01.2024 and in harmony with the
environmental norms and regulations specified in the CTE
dated 21.10.2024 duly granted by the UPPCB to the

Respondent No.8 for the establishment of a Continuous
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Type TPO Unit Facility. Hence, the question of causing any
adverse impact to the environmental health or standards of
the vicinity of the Plant facility of the Respondent No.8
holds no water. That the averment preferred by the
Applicant in the present Para of his Application to the effect
of the Plant facility of the Respondent No.8 LLP being in
proximity to sensitive areas has been dealt with at length in
the Paras mentioned above and is not being reiterated for the

sake of brevity of the present reply and to avoid pleonasm.

. That the averments contained in Para 9 of the Application
preferred by the Applicant are baseless and misconceived
and are vehemently denied in toto by the Respondent No.8.
That the Applicant has been mechanically levelling baseless
allegations against the Respondent No.8§ LLP and the
relevant authorities without furnishing an iota of evidence
to substantiate the same. That the complaint dated
08.12.2024 received by the UPPCB on 09.12.2024 was duly
recorded and investigated by the UPPCB and the same was
settled on 25.12.2024 wherein the UPPCB duly informed
the Applicant that the establishment activities at the above-
mentioned land parcels is being undertaken by the
Respondent No.8 LLP only pursuant to the issuance of
requisite NoC’s from the relevant authorities i.e. the Udyog
Rajya Board and the grant of the CTE by the UPPCB in
harmony with the environmental norms and regulations
mandatory for grant of the same. That it is apposite to
mention that the UPPCB in furtherance to authenticate the
veracity of the allegations preferred by the Applicant in the

above-mentioned complaint duly inspected the Plant
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premises of the Respondent No.8 again on 25.12.2024. That
on bare perusal of the Complaint dated 08.12.2024 it is
crystal clear that the Applicant had vide furnishment of the
same alleged that the Respondent No.8 LLP was
undertaking the establishment of its Plant facility without
obtaining the requisite NoC’s and C7TO for the same. That
the Applicant in his complaint preferred before the UPPCB
and in the Reply furnished by the UPPCB and duly received
by the Applicant has failed to appreciate the fact that the
CTO is to be obtained by the Respondent No.8 LLP only
before the commencement of the operations of the Plant
facility of the Respondent No.8 LLP and the same is not
required for the establishment of the Plant Facility of the
Respondent No.8 LLP. That the UPPCB after conducting
the inspection of the Respondent No.8’s Plant facility had
also duly informed the Applicant about the real time status
of the establishment of the Respondent No.8 LLP and duly
informed the Applicant about the Respondent No.8
undertaking establishment operations of its Plant facility
only pursuant to being in due possession of the requisite
NoC’s from the relevant authorities and the CTE dated
21.10.2024 duly issued by the UPPCB. That it is also
pertinent to mention that the UPPCB had also duly informed
the Applicant that the grant of the CTE dated 21.10.2024
was only undertaken by the UPPCB after conducting and
due inspection of the premises of the Respondent No.8 on
15.10.2024 after satisfying itself to its own accord that the
conditions specified in the SOP dated 16.01.2024 the same
being issued by the CPCB under the Orders and supervision
of the Hon’ble NGT and the Ministry of Environment,
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Forest and Climate were met by the Respondent No.8 LLP
for undertaking the establishment of a Continuous Type
TPO unit in the above-mentioned land parcels. That it is also
crucial to mention that the establishment process of the
Plant Facility of the Respondent No.8 LLP as mentioned
above is in its nascent stage and the same was visually
confirmed to the Applicant by furnishment of photographs
of the Plant Premises of the Respondent No.8 LLP to the
Applicant by the UPPCB and that the same is being
undertaken in strict compliance with the conditions
enumerated in the CTE dated 21.10.2024. That the
allegation of the non-consideration of the environmental
concerns by the UPPCB for the issuance of the CTE holds
no water as the same was strictly done and duly considered
before the issuance of the CTE dated 21.10.2024 itself and
again re-confirmed by the UPPCB vide conduct of the
inspection dated 25.12.2024 pursuant to which the UPPCB
was satisfactorily pleased to conclude that the establishment
of the Respondent No.8 LLP was being undertaken by its
stakeholders strictly in compliance with the conditions
stipulated in the SOP dated 16.01.2024 and the conditions
entailed in the CTE duly granted by the UPPCB to the
Respondent No.8§ LLP. That in light of the above the
allegation of the Applicant that the inspection report merely
noted the existence of the CTE with the Respondent No.8
without taking into consideration the environmental
concerns holds no water as the same was done both prior to
the issuance of the CTE dated 21.10.2024 and again re-
confirmed vide conduct of the inspection dated 25.12.2024
by the UPPCB.
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10.That the averments contained in Para 10 of the Application

preferred by the Applicant are baseless and misconceived
and are vehemently denied in toto by the Respondent No.8.
That on a conjoint reading of the RTI Application dated
05.01.2025 and the Reply to the same duly received by the
Applicant on 04.02.2025 it is perspicuous that the UPPCB
had supplied the Applicant with all relevant information
available with the UPPCB, provided the same was within
the purview of the RTI Act,2005. That the UPCB had duly
informed the Applicant about the date of Application for the
procurement of the CTE preferred by the Respondent No.8
LLP in furtherance to obtain the same, the date on which the
inspection for the grant of the CTE was duly undertaken by
the UPPCB, the domain information from which the
Applicant could procure the details pertaining to the NoC’s
issued to the Respondent No.8 LLP as the same fell within
the ambit of public information. That the only information
that was not supplied by the Relevant Authority was
pertaining to the CTO as the same has not been issued by
the UPPCB in favour of the Respondent No.8 till date. As,
mentioned-above, the same would only be issued pursuant
to the Respondent No.8 LLP applying for the same and the
same shall be done by the Respondent No.8 LLP only
subsequent to culmination of establishment of its Plant
Facility and prior to commencement of its operations. That
the Applicant despite being in receipt of all information
sought including the CTE obtained by the Respondent No.8
LLP and using the same to prefer his Application before this
Hon’ble tribunal has baselessly alleged that the relevant

authorities have defaulted in providing him with the relevant
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information sought vide filing of the RTI Application dated
05.01.2024 without even specifying as to what information
was specifically withheld by the Relevant Authorities which
prevented him from effectively furnishing the Application
No.266 of 2025. That in light of the same the allegations
levelled by the Applicant in the present paragraph of his
Application holds no water. A True Copy of the RTI
Application dated 05.01.2025 and Reply dated 04.02.2025
duly received by the Applicant is being annexed herewith as

ANNEXURE R8- 8(‘Colly’).
11.That the averments contained in Para 11 of the Application
preferred by the Applicant are baseless and misconceived

and are vehemently denied in toto by the Respondent No.8.

(a) Production Capacity and By Products: As mentioned in

the preliminary submissions of the present Reply it is
being reiterated that the establishment of the
Respondent No.8 LLP and the concurrent pyrolysis
process that would be undertaken by the Respondent
No.8 LLP in its Continuous Type TPO Unit shall be
done in strict compliance with SOP dated 16.01.2024
and the conditions entailed in the CTE dated
21.10.2024 issued by the UPPCB. The same would be
undertaken by utilizing raw materials within the limits
specified in the CTE and the three products derived
pursuant to the culmination of the Pyrolysis process are
finished products for Respondent No.8 LLP and shall
be commercially utilized by the Respondent No.8 LLP

as elucidated in the preliminary submissions of this
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Reply. It is the unequivocal stand of the Respondent
No.8 that the Pyrolysis process being undertaken in its
Continuous Type TPO Unit shall lead to the production
of no by- products. Also, as mentioned above the
effluents generated as a result of the Pyrolysis process
shall be within the limits specified in the CTE and shall
be treated and reused in the Plant premises itself in
harmony with the conditions recorded in the CTE
dated 21.10.2024. That it is also noteworthy to mention
that the Applicant despite mentioning about specified
knowledge that Pyrolysis of tyres leads to the
production of significant by-products has failed to
provide even a single study or finding to affirm the
same and has not named a single by product that might
be produced as a result of the Pyrolysis process being
undertaken by the Respondent No.8. However, on bare
perusal of the SOP dated 16.01.2024 it can be
reaffirmed that the Pyrolysis process of waste tyres
does not affect the ambient air quality of the
surrounding areas and does not lead to any significant
environmental hazards or risks if undertaken in strict

compliance with the guidelines entailed therein.

Location in Non-Industrial Zone: That the present

point has been dealt with at length in the above paras
of the present Reply and are not being reiterated for the
sake of brevity of the present reply and to avoid

pleonasm.
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(c) Water consumption: That as elucidated in the contents

of the Paragraphs of this Reply above, the
establishment of the Plant facility of the Respondent
No.8 LLP is currently in the nascent stage where the
consumption of the water by the Respondent No.8 LLP
i1s mainly restricted for domestic purposes. However,
the CTE granted by the UPPCB, duly permits the Plant
facility to consume and utilize water for domestic and
cooling purposes at the time of establishment of the
Plant facility of the Respondent No.8 LLP. That at this
juncture it is crucial to apprise this Hon’ble Tribunal of
the fact that the Respondent No.8 has already obtained
requisite permission and NoC’s from the Ground water
Authority, Ministry of Jal Shakti, Govt of UP and the
same duly allows the Respondent No.8 to extract
11,340 Kilo Litres of ground water annually, that the
Respondent No.8§ LLP duly intends to use for its
industrial operations only subsequent to the
Respondent No.8 LLP commencing Plant operations.
That the Respondent No.8 LLP shall duly intimate the
relevant authorities with respect to the change in the
water consumption by its Plant facility if any, at the
appropriate time after the Respondent No.8 LLP has
determined its actual water requirement that it would
utilize to undertake the pyrolysis of waste tyres at its
Plant facility post commencement of its operations.
The same can only be determined subsequent to the
Respondent No.8 culminating the establishment of its
Plant facility and prior to the Respondent No.8

commencing Plant operations, and that the same is
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mandatory for the procurement of the CTO from the
UPPCB which is a non-negotiable requirement for the
Respondent No. 8 LLP to initiate commencement and
undertake concurrent operations at its Plant facility.
That, the Applicant has blatantly failed to furnish any
relevant study or any govt approved report/scientific
data which brings to light any cogent concerns
regarding the depleted level(s) of the ground water
reserves in the concerned area or how the
establishment and the operations of the Respondent
No.8 LLP at the above-mentioned ground parcels
would adversely affect the level of the ground water
reserves or the quality of the ground water in the
concerned area. That at this juncture it is imperative to
apprise this Hon’ble Tribunal that the stakeholders of
the Respondent No.8 are undertaking the installation of
a potent a rain water harvesting system in its Plant
facility to effectively recharge the ground water levels
in the concerned areas. That the same is a precondition
for the issuance of the NoC’s by the Ground Water
Authority, Government of Uttar Pradesh. The
installation of the same would effectively enable the
ground water reserve(s) to be recharged by 22,680 Kilo
Litres of water annually that is almost double of what
the Respondent No.8 LLP would prospectively utilize
in the near future for undertaking operations at its Plant
facility. A true Copy of the NoC’s duly obtained by the
Respondent No.8 LLP for the extraction of ground
water from the Ground Water Department, Ministry of
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Jal Shakti, Uttar Pradesh is being annexed herewith as
ANNEXURE R8-9 (‘Colly’).

(d) Proximity to Sensitive Areas: That the present point

has been dealt with at length in the above paras of the
present Reply and are not being reiterated for the sake

of brevity of the present reply and to avoid pleonasm.

12.That the averments contained in Para 12 of the Application

preferred by the Applicant are baseless and misconceived
and are vehemently denied in toto by the Respondent No.8.
It 1s the unequivocal stand of the Respondent No.8 that not
a single tree specifically protected under the Protection of
Trees Act, 1976 or otherwise standing at the premises of the
Plant facility of the Respondent No.8 LLP has been harmed
or felled during the assimilation of the Respondent No.8
LLP infrastructure at the land parcel(s) as mentioned-above.
As, mentioned above, at numerous occasions it is being
reiterated that the Respondent No.8 LLP is utmost serious
in its endeavour to burgeon and undertake establishment and
concurrent operations of its Plant facility in harmony with
the principles of sustainable development and inter-
generational equality and has already commenced to mark
and identify the area for development of a green belt by
burgeoning a Miyawaki Forest in adherence with the
conditions specified in the SOP dated 16.01.2024 and the
CTE dated 21.10.2024. That the Respondent No.8 further in
its endeavour to perform its fundamental duties enshrined in
Part IV under Article 51 A (g) of the Constitution of India is

unconditionally willing to undertake a plantation drive to
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plant trees species of different types and in such numbers
that may enable the effective development of a Miyawaki
forest in the vicinity of the Plant area Premises of the
Respondent No.8 LLP and in such a manner as this Hon’ble

Tribunal may deem fit.

That at this juncture it is also imperative to mention that
pursuant to the identification and marking of areas for the
due development of a Green Belt area in compliance with
and as mandated by the conditions enumerated in the CTE
dated 21.10.2024 and the SOP dated 16.01.2024 the
Respondent No.8 LLP has concurrently initiated the
undertaking of plantation of a significant number of
different species of trees in and around its Plant facility
premises and has already culminated the successful
plantation of the same. That at this juncture it would also not
be out of place to satisfactorily conclude from the present
Bonafide conduct of the Respondent No. 8 LLP that the
establishment of the Respondent No.8 LLP and its
concurrent operation is being and would be undertaken by
the stakeholders of the Respondent No.8 LLP in strict
adherence with the conditions and in harmony with the
environmental norms and regulations as enumerated in the
CTE dated 21.10.2024 and the SOP dated 16.01.2024, with
utmost regards for environmental principles like the Public
Trust Doctrine wherein the plantation of the above-
mentioned trees and the further undertaking of plantation
of more trees by the Respondent No.§ LLP would duly aid
in upkeeping and improvement of the prevalent

environmental standards and health in the surrounding areas
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situated in the vicinity of the Plant Facility of the
Respondent No.8 LLP and further allow the people
concerned and the stakeholders of the Respondent No.8 LLP
to savour the fruits of the same. The same can be visually
confirmed upon a mere glance at the few photographs of the
different species of trees duly planted by the Respondent
No.8 LLP in and around its Plant Facility Premises at the
concerned land parcel(s) where the establishment of the
Respondent No.8 LLP 1is being undertaken by the
stakeholders of the Respondent No.8 LLP respectively in
furtherance to duly burgeon a green Belt area. Photographs
of the different species of trees duly planted by the
Respondent No.8 LLP in and around its Plant Facility
Premises at the concerned land parcel(s) where the
establishment of the Respondent No.8 LLP is being
undertaken by the stakeholders of the Respondent No.8 LLP
respectively in furtherance to duly burgeon a Green Belt

area 1s annexed herewith as ANNEXURE 10 (‘Colly’).

13.That the averments contained in Para 13 of the Application

preferred by the Applicant are baseless and misconceived
and are vehemently denied in toto by the Respondent No.8.
That the averments contained in the respective Para have
been dealt with at length in the above Paras of the present
reply and are not being reiterated for the sake of brevity of
the present Reply and to avoid pleonasm. However, it is
crucial to mention that the complaint dated 08.12.2024
preferred by the Applicant was duly investigated and closed
by the UPPCB and the Applicant has not furnished any

specifics with regards to any other Complaint that he avers
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to have preferred before the UPPCB and the Board taking
no action on the same. That in absence of any specifics with
respect to the same the same is a mere allegation baselessly
levelled by the Applicant. Furthermore, it is also essential to
reiterate that the establishment activities of the Respondent
No.8 activities were only commenced pursuant to the grant
of the CTE by the UPPCB and the same is being undertaken
in strict compliance with the SOP dated 16.01.2024 and the
preconditions enumerated in the CTE dated 21.10.2024 in
strict harmony with the environmental norms and
regulations. Hence, by no stretch of imagination can it be
construed that the construction activities being undertaken
by the Respondent No.8 LLP are illegal or in gross violation
of the environmental norms and regulations and in dearth of
even an iota of credible evidence to substantiate the same
the same are just surmises and conjectures baselessly

alleged by the Applicant and holds no water.

REPLY TO THE GROUNDS

14. That the ground relied upon by the Applicant in Para 14 of
the Application preferred by the Applicant is baseless and
misconceived and the same holds no water. The same has
already been dealt with at length in the above Paragraphs of
the present Reply and are not being reiterated for the sake

of brevity of the present Reply and to avoid pleonasm.

15.That the ground relied upon by the Applicant in Para 15 of
the Application preferred by the Applicant is baseless and

misconceived and the same holds no water. That on the bare
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perusal of the contents of the paras elucidated above, the
Respondent No.8 has satisfactorily established in the
preceding Paragraphs of the present Reply that the grant of
the CTE dated 21.10.2024 by the UPPCB upon the
Respondent No.8 LLP was only undertaken by the UPPCB
after the UPPCB satisfying itself to its own accord that the
Respondent No.8 was in due in receipt of the requisite
NoC’s issued by the relevant authorities and the
establishment of the Respondent No.8 LLP in the above-
mentioned land parcel(s) was permitted by and would be
undertaken in strict adherence with all environmental norms
and regulations as specified in the SOP dated 16.01.2024.
That the same was done only pursuant to the UPPCB duly
inspecting the Plant facility premises of the respondent No.8
LLP on 15.10.2024. That upon the presentation of the
baseless complaint dated 08.12.2024 by the Applicant
before the UPPCB the UPPCB conducted an inspection of
the Plant Premises of the Respondent No.8 LLP again on
25.12.2024 and concluded that the Respondent No.8 LLP
was in due possession of the NoC’s essential for undertaking
the establishment of the same and the CTE dated 21.10.2024
issued by the UPPCB which as mentioned-above was issued
only pursuant to the Respondent No.8 LLP satisfactorily
establishing before the UPPCB that the establishment of the
same was duly permitted and would be undertaken in strict
adherence with all environmental norms and regulations as

specified in the SOP dated 16.01.2024.

16.That the ground relied upon by the Applicant in Para 16 of

the Application preferred by the Applicant is baseless and
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misconceived and the same holds no water. The same has
already been dealt with at length in the above Paragraphs of
the present Reply and are not being reiterated for the sake

of brevity of the present Reply and to avoid pleonasm.

17.That the ground relied upon by the Applicant in Para 17 of

the Application preferred by the Applicant is baseless and
misconceived and the same holds no water. That the
Applicant has blatantly failed to establish vide non-
presentation of an ounce of credible evidence a single
incident of environmental or regulatory compliance
breach/violation to have been incurred on account of the
Respondent No.8 LLP. That the Respondent No.8 LLP is
being assimilated by responsible citizens of India who are
well aware of their fundamental duty to protect and uphold
the natural environment standards in and around its Plant
facility area while concurrently undertaking establishment
and future operations at its Plant facility. That as mentioned
above, the Respondent No.8 LLP is being assimilated and
its future operations pursuant to the procurement of the CTO
from the relevant Authority shall be undertaken by
upholding the principles of intergenerational equity and
sustainable development and with utmost respect for the
precautionary principle leaving no stone unturned to ensure
that the establishment of its Plant premises and conduct of
future operations at the Plant Facility being burgeoned shall
be undertaken in strict compliance with the SOP for the
Recycling of waste tyre scrap for the recovery of tyre
pyrolysis oil, pyro gas and char in tyre pyrolysis (TPO) units
dated 16.01.024 issued by the CPCB under the directions of
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the Hon’ble National Green tribunal and the Ministry of
Environment, forest and Climate Change and the conditions
elucidated in the CTE dated 21.10.2024 issued by the
UPPCB ensuring an environmentally sound and safe
conduct of operations at its Plant facility in strict
compliance with the environmental norms and regulations.
That it 1s also imperative to mention that the Respondent
No.8 LLP shall also strictly comply with the conditions
mentioned in the CTO that shall be duly issued by the
UPPCB before the commencement of the operations of the
Respondent No.8 LLP upon fulfilment of all preconditions
entailed in the CTE, which would further ensure that the
operations undertaken at the Plant facility of the Respondent
No.8 LLP shall not cause any adverse impacts on the
environmental health standards prevalent in the surrounding
areas of the Plant facility of the Respondent No.8 LLP or
inflict any detrimental effects on the safety and wellbeing of
the people concerned. The Respondent LLP in the process
of creating employment and adding to the
commercialization of the district shall establish and conduct
operations at its Plant facility in a manner that would ensure
upkeep of the environmental health of the surrounding areas
and the safety of the people concerned and the Respondent
No.8 LLP has enumerated a number of significant steps
being undertaken by the stakeholders in the above Paras of
the present Reply to satisfactorily infer the same and that the
execution of the requisite steps shall further enable the
Respondent No.8 to effectively effectuate its endeavour to
strike a counter balance between industrial development in

the region and maintenance of the environmental health of
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the surrounding areas in the vicinity of its Plant facility and
to upkeep and safeguard the safety and health of the people
concerned. That the Applicant has blatantly failed to adduce
even an iota of credible evidence substantiating the
allegations levelled in his baseless Application and in the
absence of the same the averments contained in the present
Para of the Application are just surmises and conjectures
and under no circumstances bring to light a single incident
of  breach of environmental norms or regulatory
compliances to have been incurred on part of the
Respondent No.8 LLP that might lead to the encroachment
of the fundamental right to a clean and healthy environment
of the stakeholders involved, as the same is duly guaranteed
to every citizen of India as enshrined under Article 21 of the

Constitution of India.

18.That the averments contained in Para 18 of the Application

are formal submissions of law and hence warrant no Reply.
However, it 1s apposite to mention that the Applicant did not
and does not have a continuing cause of Action to prefer the
present Application under Reply. That on bare perusal of the
contents of the preceding paragraphs of the present Reply it
is evident that the Applicant has blatantly failed to adduce
even an ounce of credible evidence to bring to light even a
single event of violation/breach of environmental or
regulatory norms, regulations and compliances to have been
incurred on the part of the Respondent No.8 LLP. Hence, in
absence of the same the present Application under Reply is

liable to be dismissed by this Hon’ble Tribunal in limine.
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PRAYER

In the view of the aforesaid, it is therefore most respectfully prayed
that this Hon’ble Tribunal, may in the interest of Justice and Equity

graciously be pleased to:

a. Dismiss the present Application bearing nomenclature O.A
266/2025.

b. Award Litigation costs incurred by the Respondent No.8
LLP in favour of the Respondent No.8 LLP and against the
Applicant.

c. Any such further Orders that this Hon’ble Tribunal may
deem fit in the light of facts and circumstances of the present

case.

THROUGH _ /17@599
SANJAY JAIN, AMBER JAIN
RUCHIKA BHAN

D-611, ADDITIONAL BUILDING,
SUPREME COURT OF INDIA, NEW DELHI
MOB: 9811060092, 9911965371
EMAIL: sanadv2004@gmail.com
PLACE: NEW DELHI

DATE: 22.08.2025

40


Amber Jain
22.08.2025

Amber Jain
40


180

BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
SITTING AT NEW DELHI
ORIGINAL APPLICATION NO. OF 2025

IN THE MATTER OF:;
Dr. Amit Kumar Applicant

VERSUS
State of Uttar Pradesh & Ors. ... Respondent(s)

AFFIDAVIT
I, Anshuman Bhaskar, S/o Mrs. Ruby Bhaskar, aged about 28 years, R/o G-001,
MRV Homes, Sector 69, Gurugram -122101, presently at Delhi, do hereby

solemnly affirm and depose as under:

1. That I am the Authorized Representative for the Respondent No.8 LLP in the
captioned-matter and well-versed with the facts and circumstances of the
present case and as such I am competent to swear and depose the present
Affidavit. That the contents of the accompanying Reply shall be read as part
and parcel of the present Affidavit and the same have not been repeated herein

for the sake of brevity.

2. That the present Reply and the accompanying Affidavit has been drafted by
my Counsel under my instructions and I have read and understood the
contents of the same. The same are true and correct to the best of my

knowledge and no part thereof is false and nothing material has been

concealed therefrom.

3. That the annexures with the Application are true copies of their respective
Y..\J"_"t s Qriginals. | g/)
| DEPONENT

i————
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VERIFICATION

; . . nd
Verified at New Delhi on this 22'_ day of August, 2025, that the contents of
Para 1 to 3 of the above Affidavit are true to the best of my knowledge, no part

of it is false and nothing material has been concealed therefrom.

+ Yodbare

DEPONENT

//\S O ‘A /‘\\‘\

inde 2 _;Q“._‘
g
vein: ¥
C
1
e of B4

CERTIEIED THAT THE CONTENTS EXPLAINED
70 THE DEPONENT EXECUTANT WHO
APPEARS PERFECT TO UNDERSTAND &
AFFIRM / DEPOSE BEFORE ME AT DELHI
ONuvooonnn. 2»]8115‘ ........ INDENTIFIED BY

AGENTIFIED THE EXECUTANT / DEPONENT
WHO HAS SIGNED IN MY PRESENCE

A_V_J,M Domn

Neb. 991196837/
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Item Ns. 05 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 266/2025

Dr. Amit Kumar Applicant
Versus

State of Uttar Pradesh & Ors. Respondent(s)

Date of hearing: 28.05.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Dr. Amit Kumar, Applicant in Person (Through VC)

ORDER

1. In this Original Application (OA), applicant has raised a grievance
against setting up of respondent no.8- M /s Adideva Carbon LLP which is

stated to be a Tyre Pyrolysis Plant.

2. According to the applicant, said Tyre Pyrolysis Plant has been set up
at Khasra Nos. 454, 455, 457, 459 and 464 of Village Sakauti, District

Shamli, Uttar Pradesh.

3. Learned Counsel for the applicant submits that siting criteria as
provided in the Standard Operating Procedure (SOP) for Recycling of Waste
Tyre Scrap for the recovery of Tyre Pyrolysis Oil, Pyro Gas and Char in Tyre
Pyrolysis Oil (TPO) Units issued by Central Pollution Control Board (CPCB)
has been violated and in this regard, he has referred to the Clause 2.1 of
the SOP which provides as under:

“2.1 Siting Criteria for ABAP type TPO Units

The siting criteria is applicable only to new /proposed units. New
ABAP type TPO unit shall be allowed only in the industrial
areas/land.
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(1) Siting criteria for ABAP type TPO Units:
The criteria for siting of ABAP type TPO units depends on the following
facts:

i) There are no organized continuous process emissions in process.

ii) The air pollutant emission in ABAP type TPO unit is from burning of
fuel for heating purpose and intermittent flaring of excess pyro gas or
its emergency release;

iii) The plot area of the TPO Unit carries more weightage as the
emission from TPO unit does not affect far away community, instead
it is the immediate neighbourhood that is affected. Char, being large
size particle if spilled in the plant premises during its handling cannot
travel to larger distance under the influence of wind;

iv) The environmental concern from TPO Unit is spillage of Char in the
work zone while removing it from the reactor and its subsequent
packing into the bags. The influence zone due to this spillage is limited
within the premise of the unit;

v) The odour from TPO Unit are localized and confined to premises
and adjacent areas.

Followings are the criteria for site consideration for new units:

i) New ABAP type TPO Unit having individual reactor capacity of
10 tonnes to 20 tonnes should only be allowed;

ii) Considering the possible impacts in neighbourhood, TPO Unit
having cumulative maximum batch capacity up to 60 tonnes per
day (TPD) only be allowed within a premises and this is
applicable for new ABAP type Units /expansion in existing batch
type TPO Unit.

i) Beyond cumulative batch capacity of 60 TPD, only continuous
process type TPO unit be allowed in case of setting up of new
ABAP type units or expansion in existing TPO Unit in a single
premises.

) For new ABAP type TPO Unit the minimum plot area shall be
3000 square meters for a single reactor of 10 to 12 tonnes
capacity and the area will increase by 750 square meters for
every additional reactor of capacity 10 to 12 tonnes and will
increase up to 6000 square meters.

v) For new proposed ABAP type TPO unit the minimum plot area
shall be 4000 square meters for a single batch reactor of 20
tonnes capacity and the area will increase by 1000 square
meter for every additional reactor and will increase up to 6000
square meters.
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Vi) For new proposed continuous TPO unit the minimum plot area
should be 7000 square meters irrespective of number of
reactors.”

(II) Green Belt Requirement

The green belt should be as per consent conditions or as per the
guidelines of Central and State Government and in no case less
than 5% of the total area of the plot.

(Ill) Movement of Fire-Tenders
Paved road to be provided for movement of the fire-tenders. No
material is allowed to be stored (no obstruction) on this paved
road. SPCBs /PCCs to ensure this requirement, while issuing
new CTE/CTO.”
4. Plea of the applicant is that respondent no.6 is constructing the Tyre
Pyrolysis Plant with a capacity of 230 metric tonnes per day at a location
that is very close to ecologically and socially sensitive areas including the
Khokhari River (within 40 meters), near Irrigation Department drain (O
meter), Mata Ka Mandir (50 meters), a government inter-college (100

meters), and residential areas of two villages (within 300-400 meters). It is

also the case of the applicant that site is directly adjacent to a Highway.

5. Learned Counsel for the applicant submits that Consent To
Establish (CTE) application was made by respondent no.6 on 19.09.2024,
therefore, guidelines which have been issued by CPCB on 16.01.2024
applies to the respondent no.6 unit and without considering the issue of
siting criteria, Uttar Pradesh Pollution Control Board (UPPCB) has issued

CTE dated 21.10.2024 annexure 6, page 129.

6. O.A. raises substantial issue relating to the compliance of

environmental norms.

7. Issue notice to the respondents for filing their response/reply by way

of affidavit before the Tribunal at least one week before the next date of
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hearing through e-filing. If any respondent directly files the reply without
routing it through his advocate then the said respondent will remain

virtually present to assist the Tribunal.

8. Applicant is directed to serve the respondents and file affidavit of

service at least one week before the next date of hearing.

9. List on 02.09.2025.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
May 28, 2025
Original Application No. 266/2025
JG.
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BY SPEEDPOST A.D/EMAIL

BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
Original Application No. 266/2025

Dr Amit Kumar Vs State of Uttar Pradesh & Ors.
To

1. State of Uttar Pradesh

Through The Chief Secretary

Government of Uttar Pradesh 101,

'B' Block, Lok Bhawan, U.P. Secretnnat Lucknow, Uttar Pradesh 226001

Email gsup@nicin @ (Respondent No.1)

2. Central Pollution Control Board

Through its Member Secretary

Parivesh Bhawan, East Arjun Nagar, Delhi-110032

Email: mscb.cpcb@nicin 00000 L. (Respondent No.2)

3. Uttar Pradesh Pollution Control Board

Through its Member

Building No. TC-12V, Vibhuti Khand, Gomti Nagar

Lucknow, Uttar Pradesh 226010

Email ceo3@uppcbin 00000 .. (Respondent No.3)

4. Muzaffarnagar Regional Office, UPPCB
Through Regional officer

New Mandi, Muzaffamagar, Uttar Pradesh 251001
Phone (07839891687,

Email omuzaffamagar@uppcbin @ =0 ... (Respondent No.4)

5. District Magistrate, Shamli (DM Shamli)

District Magistrate Office,

Shamli-Banat Road Shamli, Uttar Pradesh 247776

Email: dmshm@nicin @ 00000 e (Respondent No.5)

6. Divisional Forest Officer (DFO), Shamli

District Forest Office, Forest Department, Shamli

Kairana Road, Shamli, Uttar Pradesh 247776

Email peef-up@nicin =~ 000 e, (Respondent No.6)

7. Ground Water Department, Government of Uttar Pradesh

Through its Director

Bhujal Bhawan, Village- Hariharpur, Near Delhi Public School, Shaheed Path,
Lucknow, Uttar Pradesh 226002

Email: ypgwd.in@gmailcom ... (Respondent No.7)

8. M/s Adideva Carbon LLP

Through its Partners Manish Kumar Agarwal, Mohit Jain, and Amit Jain

A-C012, Ground Floor, North Tower, M3M Urbana Business Park,

Sector 67, Badshahpur, Gurgaon, 1221011

Email adideva.carbon@gmail.com =000 e (Respondent No.8)

Whereas the above titled Application was listed before the Hon’ble Tribunal on
28.05.2025 (copy of order & application are enclosed), when the Tribunal inter-alia passed the
following order (reproduced relevant extracts only):-
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“6. 0.A. raises substantial issue relating to the compliance of environmental norms.
7. Issue notice to the respondents for filing their response/reply by way of affidavit
before the Tribunal at least one week before the next date of hearing through e-
filing. If any respondent directly files the reply without routing it through his
advocate then the said respondent will remain virtually present to assist the
Tribunal.
8. Applicant is directed to serve the respondents and file affidavit of service at least
one week hefare the next date of hearing.
9. List on 02.09.2025.”
RITTITR
2. Now, take further notice that the above matter will be listed for further consideration
before the Hon'ble Tribunal on 02.09.2025, at Faridkot House, Copernicus Marg, New Delhi-
110001 through physical hearing (with hybrid option), when you may appear before the Hon’ble
Tribunal either in person or by a pleader duly instructed, and file reply/response, as per directions
of the Hon’ble Tribunal vide Order dated 28.05.2025
35 Take further notice that in default of your appearance on the date above mentioned, the
said Application will be heard and determined in your absence.
4. Given under my hand and the seal of this Hon’ble Tribunal, on this 30® May 2025.
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GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS

Central Registration Centre
Form 16
[Refer Rule 11(3) of the Limited Liability Partnership Rules,2009]

Certificate of Incorporation

LLP Identification Number: ACF-5910
The Permanent Account Number (PAN) of the LLP is ACEFA8198B*
The Tax Deduction and Collection Account Number (TAN) of the LLP is RTKA26840C*

It is hereby certified that ADIDEVA CARBON LLP is incorporated pursuant to section 12(1) of the Limited Liability
Partnership Act 2008.

Given under my hand at Manesar this NINETEENTH day of FEBRUARY TWO THOUSAND TWENTY FOUR

Certification signature by DS MINISTRY OF CORPORATE
AFFAIRS , CRC MANE ,

Digitally signegby/".

DS MINISTR - JORPORATE

AFFAIRS , CHROM

Date: 2024.02. :08:18 IST
Kuldeep Singh

Assistant Registrar of Companies/ Depu&g Re?istrar of Companies/ Registrar of Companies
For and on behalf of the Jurisdictional Registrar of Companies

Registrar of Companies

Central Registration Centre

Disclaimer: This certificate only evidences incorporation of the LLP on the basis of documents and declarations of the
applicant(s). This certificate is neither a license nor permission to conduct business or solicit deposits or funds from public.
Permission of sector regulator is necessary wherever required. Registration status and other details of the LLP can be
verified on mca.gov.in

Mailing Address as per record available in Registrar of Companies office:
ADIDEVA CARBON LLP

UBP/NT/O/GL/012, M3M URBANA BUSINESS PARK SECTOR 67, Badshahpur, GURUGRAM, Badshahpur, Gurgaon-
122101, Haryana, India

“as issued by income tax Department
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A ADIDEVA
J CARBON

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF
THE DESIGNATED PARTNERS / PARTNERS OF ADIDEVA CARBON LLP, HAVING
ITS REGISTERED OFFICE AT UBP/NT/O/GL/012, M3M URBANA BUSINESS
PARK, SECTOR 67, BADSHAHPUR, GURGAON - 122101, HARYANA DULY HELD
ON 12.08.2025 AT 11:30AM AND CONCLUDED AT 12:30 PM.

RESOLUTION TO AUTHORIZE MR. ANSHUMAN BHASKAR TO DULY
REPRESENT THE LLP BEFORE RELEVANT LAW AUTHORITIES / COURTS.

“RESOLVED THAT Mr. Anshuman Bhaskar serving as an employee for the LLP, be and is
hereby duly authorized on behalf of Adideva Carbon LLP, to appear, represent, sign, verify and
submit any applications, petitions, replies, affidavits, documents and do all such acts, deeds
and things as may be necessary or required in connection with any legal proceedings, cases,
notices, summons, or matters before any competent Court of Law, Tribunal, Government
Authority, or any other legal forum or adjudicating authority.”

“RESOLVED FURTHER THAT Mr. Anshuman Bhaskar is also duly authorized to appoint
advocates, legal counsels, solicitors or other professionals, and to take any further steps
necessary for and on behalf of the LLP in connection with such matters.”

“RESOLVED FURTHER THAT a certified true copy of this resolution be provided to any
person or authority as may be required.”
Certified True Copy

For and on behalf of

A\,

l )
\_’/-Ma}iﬂ(&:f:r Agarval
Designated Partner Designated Partner
DIN: 02748800 DIN:02042615

Place: Gurugram
Date: 12.08.2025

ADIDEVA CARBON LLP

A-C 012, Ground Floor, North Tower, M3M Urbana Business Park,
9 Sector-67, Badshahpur, Gurugram - 122101, Haryana, India.

R, 0124-4253617
& info@adidevacarbonin
LLP No. ACF-5910
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CP-22/139/2021-WM-III-HO-CPCB-HO
Standard Operating Procedure(SOP)
for
Recycling of Waste Tyre Scrap for the recovery
of

Tyfe Pyrolysis Oil, Pyro Gas and Char
in Tyre Pyrolysis Oil (TPO) Units

January 16, 2024

Central Pollution Control Board

(Ministry of Environment, Forest & Climate Change, Government of India)

Parivesh Bhawan, East Arjun Nagar, Shahdara, Delhi — 110032

Toulr<r Mywr
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CP-22/139/2021-WM-III-HO-CPCB-HO

STANDARD OPERATING PROCEDURE
for
Recycling of Waste Tyre Scrap for the recovery of
Tyre Pyrolysis Oil, Pyro Gas and Char
in Tyre Pyrolysis Oil (TPO) Units

1.0 Background

In the matter of OA No. 400 of 2019 and in compliance of the Hon'ble NGT order dated
06-01-2020, seven (07) Tyre Pyrolysis Oil (TPO) Units comprising of three (03) advance
batch automated tyre pyrolysis plants, three (03) existing batch units and one (01)
continuous tyre pyrolysis plants were studied under the guidance of experts from NEERI
and IIT Delhi. Further study of 70 TPO units were carried out with the help of SPCBs. As
per the study advanced batch automated process (ABAP) and continuous tyre pyrolysis
process had demonstrated compliance with regard to work zone limits and no significant

impact on ambient air quality.

The study further observed that existing batch TPO Units need additional features such
as PLC based controf arrangement, bypass arrangement for pyro gas from reactor door
to primary condenser, installation of gas sensors, pressure, temperature gauges at
reactor & storage tank, gas ffire alarm system, flaring of entire pyro gas during
emergency, arrangement for re-circulation of pyro gas for reactor's heating, provision for
flaring of pyro gas, suction hoods over the gate of reactor and char bagging area, water
sprinkler system and mechanized arrangement for removal of char and steel scrap and
arrangement of Nitrogen gas (N2) purging to address environmental and safety concerns.

in the same matter, the Hon'ble NGT vide its order dated 25.10.2021 directed to issue
appropriate SoP covering siting criteria, threshold limit of a plant, carrying capacity,
standards for effluents, emissions and hazardous or other waste, safety aspects to
prevent accidents and for protection of public health, Accordingly, in consultation with
expert members from NEERI & IIT-Delhi, the existing SoP was revised w.r.t Recycling of
Waste Tyre Scrap for the recovery of Tyre Pyrolysis Qil, Pyro Gas and Char in Tyre
Pyrolysis Oil (TPO) Unit.

1.1 Pyrolysis process

Pyrolysis is a thermal degradation process carried out in the absence of oxygen /air in a
vessel or a chamber, so that the combustion of material does not take piace. it is a
process in which organic materials are thermally decomposed into simpler compounds in
the temperature range of 400 — 500 °C in an oxygen-free environment. Fig. 1 shows the

Waste Management Il Division , CPCB 1
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CP-22/139/2021-WM-III-HO-CPCB-HO

schematic diagram of waste scrap tyre pyrolysis process. Since the r

decommsitior? are released at different temperature having varying ; ;ggz}:r(;f trt:e(rmal
the products are in all phases i.e. solid, liquid and gas. Pyrolysis of tyres ang rﬁég:.
products produce pyrolysis oils, pyrolysis gas (pyro-gas), char and steel. The prod dr
generated in tyre pyrolysis are as follows: ucts

A) Pyro Gas: 20 to 35 percent of a tyre’s energy content is typically converted into a
combustible gas (Pyro Gas) that is used to fuel the pyrolysis process or is
combusted in a flare before it is released. Typically, the components of pyro gas
are Hz, HzS, CO, COz, CHq, C2Hs, C3Hs and other light hydrocarbons.

B) Pyro Oil: 35 to 50 percent of the output from the process is transformed into 3
liquid product that varies in quality from saleable fuel oil to lower-value oil blend
stock.

C) Char: The residual solid product (referred as char constitutes 25 to 40 percent of
the output and contains a mixture of carbon, silica, titanium dioxide, zinc, steel etc.

D) Steel: The thin wire, which is used for reinforcement of tyre is extracted out during
pyrolysis and is collected at the end, sold in the market as scrap steel.

. .
¥
*

Steel Scrap Fuel for heating

Fig. 1: Schematic diagram of waste tyre pyrolysis process

Waste Management -1l Division , CPCB 2
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The quantity and quality of each product depends on many process variables,
including temperature, pressure, and residence time. A preferred quality trye
pyrolysis oil would have molecular weight little above its boiling temperature under
normal temperature and pressure. This would heip in efficient combustion, and less
of soot formation. Waste tyre pyrolysis plant operators are expected to have a
control on rate of heating and condensation so as to produce high-quality oils with
high calorific values comparable with diesel and gasoline type fuels.

Two types of Pyrolysis process are in operation in India. Batch Type and Continuous
Pyrolysis process. In both type of pyrolysis processes, the final product remains the
same. Most of the tyre pyrolysis units in the country are based on batch processes
technology having different types of process control, safety mechanism, raw
material, finish product and waste handling facilities. There is a need to standardize
the operations and facilites at Tyre Pyrolysis Oil (TPO) Units to achieve
environmentally sound and safe operation of these units.

From the study carried out, it was observed that Advanced Batch Automated
Process (ABAP) and continuous tyre pyrolysis process had no significant impact on
ambient air quality. Therefore, for standardizing the batch type pyrolysis operations,
Advanced Batch Automated Process (ABAP) type TPO Unit shall only be allowed.

Siting Criteria, Carrying Capacity and Standard Operating Procedures (SoP)
for Advanced Batch Automated Process (ABAP) type TPO units:

Siting Criteria for ABAP type TPO Units

The siting criteria is applicable only to new /proposed units. New ABAP type TPO
unit shall be allowed only in the industrial areas/land.

(1) Siting criteria for ABAP type TPO Units:
The criteria for siting of ABAP type TPO units depends on the following facts:

i) There are no organized continuous process emissions in tyre pyrolysis
process.

i)  The air pollutant emission in ABAP type TPO unit is from burning of fuel for
heating purpose and intermittent flaring of excess pyro gas or its
emergency release;

i)  The plot area of the TPO Unit carries more weightage as the emission from
TPO unit does not affect far away community, instead it is the immediate
neighbourhood that is affected. Char, being large size particle if spilled in
the plant premises during its handling cannot travel to larger distance under
the influence of wind,;

iv)  The environmental concern from TPO Unit is spillage of Char in the work
zone while removing it from the reactor and its subsequent packing into the

Waste Management -l Division , CPCB 3
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bags. The influence zone due to this spillage is limited within the premise of

the unit;
The odour from TPO Unit are localized and confined to premises and

adjacent areas.

Followings are the criteria for site consideration for new units:

i)
i)

i)

v)

V)

)

()

New ABAP type TPO Unit having individual reactor capacity of 10 tonnes

to 20 tonnes should only be allowed;
Considering the possible impacts in neighbourhood, TPO Unit having

cumulative maximum batch capacity up to 60 tonnes per day (TPD) only be
allowed within a premises and this is applicable for new ABAP type Units

fexpansion in existing batch type TPO Unit.
Beyond cumulative batch capacity of 60 TPD, only continuous process type

TPO unit be allowed in case of setting up of new ABAP type unifs or
expansion in existing TPO Unit in a single premises.

For new ABAP type TPO Unit the minimum plot area shall be 3000 square
meters for a single reactor of 10 to 12 tonnes capacity and the area will
increase by 750 square meters for every additional reactor of capacity 10

to 12 tonnes and will increase up to 6000 square meters.

For new proposed ABAP type TPO unit the minimum plot area shall be 4000
square meters for a single batch reactor of 20 tonnes capacity and the area
will increase by 1000 square meter for every additional reactor and will

increase up to 6000 square meters.
For new proposed continuous TPO unit the minimum plot area should be

7000 square meters irrespective of number of reactors.

Green Belt Requirement

The green belt should be as per consent conditions or as per the guidelines
of Central and State Government and in no case less than 5% of the total

area of the plot.
Movement of Fire-Tenders

Paved road to be provided for movement of the fire-tenders. No material is
allowed to be stored (no obstruction) on this paved road. SPCBs /PCCs to
ensure this requirement, while issuing new CTE/CTO.

2.2 Carrying Capacity of the area for siting of ABAP type Tyre Pyrolysis Oil (TPO)

Units

Waste Management -lll Division , CPCB
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The committee constituted by the Hon'ble NGT in the is of the view that carrying
capacity may not be required in case of individual Tyre Pyrolysis Units of capacity
10 - 60 TPD, since these are small pyrolytic aperations with no process emissions
and there are only flue gas emissions due to combustion of fuels for reactors or in
flare stacks.

In order to minimize impact on adjacent areas, the minimum plot area as stipulated
in section 2.1 is required by the unit.

2.3 Threshold Limits for Tyre Pyrolysis Oil (TPO) Units (New TPO Units and
expansions in Existing TPO units)

The threshold limit is applicable to new /proposed units or expansion in the existing
units. Followings are the threshold limits for the TPO units:

i) New ABAP type TPO units or expansion in existing units having cumulative
batch capacity up to 60 TPD only shall be allowed.

i) Beyond cumulative batch capacity of 60 TPD for new units or expansion in
existing units, only continuous type TPO unit shall be allowed.

24 Standard Operating Procedure (SoP) of ABAP type TPO Units

A) Minimum Requirement for Environmentally Sound Operation:

24.1 | Unit should have a valid Consent to Establish (CTE), Consent to
Operate (CTO) under Water and Air Act and Authorization under the
Hazardous and Other Waste (M & TM) Rules, 2016 issued by SPCB /
PCC & Fire Safety Certificate issued by the concerned department.
2.4.2 | Unit to comply with emission & effluents standards as prescribed by the
concerned SPCBs/ PCCs in consent to operate (CTO) under Air and
Water Act. Further the management of Hazardous waste generated has
to be done as per the conditions prescribed in the authorization issued (J
by the SPCBs / PCCs under the Hazardous and Other Waste (M & TM) A
Rules, 2016.

2.4.3 | The feed to ABAP type reactor has to be in the form of used tyre scrap
— whole tyres /cut tyres / chips / shred /mulch /granules etc.

2.4.4 | Initial heating of the reactor has to be done either by using pyro gas
stored during previous cycle or by use of pyro water / purge water (oil
mix water) / oil water emulsion, or by tyre pyrolysis oil or any other fuel
approved by concerned SPCBs /PCCs. After generation of pyro gas,
the same is to be used for the purpose of heating reactor. The flue gas
should be vented out to the environment through an alkaline scrubber
with mist eliminator attached to a chimney of at least 30 meters height.
Plants to install adequate air pollution control devices (APCDs) for
controlling flue gas emissions.

Waste Management -l Division , CPCB 5
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24.5

A compressor / air blower has 1o be installed for mixing of air with pyro
water for ensuring proper bumning while using pyro water/purge water
during initial heating. _

246

In order to control fugitive emissions from the reactor shell during
operation, its proper sealing should be ensured.

247

ABAP type TPO units to construct or install a sufficient capacity suction
hood / industrial dust collector attached to a bag filter at feeding door
and same should must be operational at the time of removal of steel
scrap wire and char from the reactor.

248

Suction hoods also to be installed at all the transfer points across the
work zone such as at char bagging area etc. to control fugitive
emissions. All suction hood to be connected to a common manifold
leading to alkaline scrubber with mist eliminator attached with stack of

30 m height (installed for venting out flue gas emissions).

249

Unit to ensure no spillage of char during removal/ unloading of steel
scrap from the reactor. The flooring should be paved/ concretized along
with proper slope and drains for movement of steel scrap. This operation
to be made cleaner by use of vacuum cleaner after each batch

operation.

24.10

Unit to install water sprinkling system for prevention of fugitive emission
at the all transfer points for arresting fugitives.

24.11

The removal of char should be through a mechanized system. The
unloading of char from the reactor is to be done under controlled
conditions in such a manner that the material inside the reactor is not
open to the atmosphere at any point of time. The char shall be bagged
in the HDPE bags with proper sealing. It should be ensured that no
spillage take place during the collection of the char in the bags. The

removal of char should be started only after Nitrogen purging.

2412

A permanent arrangement should be made for Nitrogen purging. Pre-
filled nitrogen gas cylinders will not be allowed to use for purging. All
units to have PLC based Nitrogen generator as per the following

requirement:

Number of | Nitrogen Generator Storage Tank

Reactors capacity (Nm%/h) Capacity (Liters)
3

1 1000
2 5 1500
3 7 2000
4 10 3000
>4 12 4000
2.4.13 | Excess pyro gas if any should be flared through properly designed
flaring system of adequate capacity considering the emergency situation
Waste Management —iii Division , CPC8 6
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| inwhich the entire gas may have to be flared. The flaring should be done
at a minimum height of 30 meter.

2.4.14 | Unit to install Programme Logic Controller (PLC) based system for
control of temperature and pressure inside the reactor.

2.4.15 | Unit to install Programme Logic Controller (PLC) based auto activation
for stopping of gas supply to the burner and for switching off the burners
in case of increase of pressure and temperature inside the reactor.
2.4.16 | Unit to install PLC based auto activation of bypass arrangements for
bypassing the pyro gas from reactor to first separator tank in case of
blocking /chocking of outlet vent inside the reactor or direct bypass for
flaring

2.4.17 | Unitto install PLC based carbon monoxide (CO) gas sensors connected
with sirens (hooters) in case of release of CO.

2.4.18 | The collection of the oil from the condensers should be in closed vessel
and storage also should be in closed metallic tanks. (Oil/ Liquid is stored ‘
at atmospheric pressure in metallic tank. Since this is not pressureized
tank, there is no need of vent. The presence of vent releases low
molecular weight HC into the air and creates odour, which is objected
by the neighbourhood.) There should be no manual handling of oil.
Transfer of oil should be carried out through pumps.

2.4.19 | Unit to connect first separator tank with the oil storage tank for storing
heavy oil fraction. There should not be any release valve at the first
separator tank.

2.4.20 | At the end of the pyrolysis process the reactor has to be cooled before
the removal of char. During cooling process, the reactor should be
purged with Nitrogen gas.

2.4.21 | The removal of char should be started after the reactor temperature
comes down to below 50 °C or first separator tank temperature comes
down to 40 °C.

2.4.22 | The inside temperature of the reactor should not exceed 500 °C and the
first separator tank temperature should not exceed 450 °C during the

entire batch operation. i
2.423 | Waste water (Pyro water/Purge water/Oil mixed water/oil water @

emulsion) generated during the process should not be discharged

anywhere and:

i) | Should be treated in suitable ETP of sufficient capacity. Oily siudge
should be disposed through TSDF or can used to make char
briquettes, for subsequent transfer /sale to the cement manufacturing
plants or other such industries having authorization for
co — processing or;

a. ETP discharge may be used for briquettes manufacturing. The
briquettes so manufactured shall be disposed through processing in
cement kiln

Waste Management Il Division , CPCB 7
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b. ETP sludge may be used for briquettes manufacturing. The briquettes
so manufactured shall be disposed through processing in cement kiln.

i) | Pyro water/Purge water /Oil mixed water/oil water emulsion may be
used for briquettes manufacturing in a briquetting plant by mixing it
with sawdust and char in suitable proportions. These briquettes so
manufactured using the pyro water/purge water/oil mixed water/oil
water emulsion and char are to be utilized only in processes where
temperature is 1000 °C or more to avoid emissions of obnoxious
gases, or

iii) | Pyro water/Purge water/ oil mix water/oil water emulsion should be
used for Initial heating of the reactor.

2.4.24 | Unit to ensure that treated water be re-used in unit itself & there is zero
effluent discharge.

2.4.25 | Unit to have a covered /closed separate storage tank for storage of
pyro water /purge water /oil mix water/ oil water emulsion. The pyro
water be transferred from final storage tank to pyro water / purge
water / oil mix water / oil water emulsion storage tank in closed foop
through pumps.

2.4.26 | Unit should carry out stack and ambient air quality monitoring for SO,
PM and CO at least once in six months from a recognized laboratory
at identified monitoring location. The unit shall maintain a log book for
recording the plant, operation, monitoring of the stack emissions and
ambient air quality, generation & utilization of wastewater & sale of
various products and by-products.

2.4.27 | The transportation of Char should be done in bags (small or jumbo) in
closed vehicles to ensure that there is no spillage of char during their
fransportafion.

2.4.28 | The transportation of Tyre Pyrolysis Oil (TPO) should strictly be done
in closed tankers to ensure that there is no spillage of TPO during their
transportation.

2429 | The char generated in the process shall be utilized either in co-
processing in the cement industry or its quality be upgraded to
Recovered Carbon Black (RCB). RCB may be used as raw material for
manufacture of new tyre and other processes.

2.4.30 | The Tyre Pyrolysis Oil and char shall be stored in areas separate /
distinct from the processing area (shed where the reactors are
installed). Tyres shall be stored in earmarked area / open area on a
paved platform.

B. Safety Measure to be adopted

Waste Management —li Division , CPCB 8
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4.31 | Automatic control systems such as Programmed Logic Control (PLC)
shall be adopted for measurement and control of temperature and
pressure along with safety inter-locks in case of increase of
temperature or pressure to cut off heating of the reactor should be
provided. It should be ensured that the reactor is under positive
pressure at all the time.
2.4.32 | A sensor for CO gas to be installed in the working area to ensure that
concentration of CO in the working area does not exceed the
prescribed limits for occupational safety and health as per Factory Act
1948. It will also be coupled with a warning /alarm system so that the
plant operator can take adequate steps to rectify the situation.
2.4.33 | Sensors along with alarm system should be provided at all the transfer :
points throughout the plant to detect any leakage of flammable vapours £
from the system.
2.4.34 | Fire detectors, sprinklers and fire hydrant with necessary pumping
system and water storage should be provided in the process area,
product and raw material storage area.
2.4.35 | Unit to install fire hydrant system connected directly to the water tank
and DG set for direct electric supply. Unit should also have ABC type
; fire extinguisher cylinders & fire buckets filled with sand and water.
2.4.36 | The safety instruction for safe operation of plant will be displayed at the
gate, plant working area and other critical places. Further, training will
be imparted to the workers for safe operation of these plants.
2.4.37 | On site emergency plan, as per the requirements under the Factories
Act, 1948, will be made and implemented to handle any accident, fire/
leakage or any other emergency situation. All such measures shall
include raw material storage, product storage and handling thereof.
24.38 | The plant will be operated under the continuous supervision of a
qualified person having experience of running such units.
2.4.39 | All the persons /workers in the premises should wear an air filter mask Y
to avoid inhaling of the fine char particles. ¥
2.4.40 | Unit will maintain good house-keeping and will ensure that no raw
material products and wastes get spilled inside or outside the plant.
2.4.41 | Unit to carry out annual health check-up of all the employees working
in the unit & submit its report to concerned SPCBs/PCCs on annual
basis.
2.4.42 | Workers should be trained to handle fire. Workers should be given
mock drill exercise for fire hazard incident. Assuming fire at the hatch
door due to leakage of pyro-gas, what action, the workers should do?
Training to use CO; type fire extingushers. Regular visit and inspection
to check the training to workers.

2.5 Continuous Process (New & Existing):

Waste Management -l Division , CPCB 9

—_—— -



Amber Jain
60


P

A. Minimum Requirement for Environmentally Sound Operation:

200 e
61

CP-22/139/2021-WM-III-HO-CPCB-HO

2.5.1

Unit should have a valid Consent fo Establish (CTE) and Consent to
Operate (CTO) under Water and Air Act and Authorization under the
Hazardous & Other Waste (M&TM) Rules, 2016 issued by SPCB /PCC
& Fire Safety Certificate issued by the concerned department.

2.5.2

Unit to comply with emission & effluents standards as prescribed by the
concerned SPCB/PCC in consent to operate (CTO) under Water and
Air Act. Further the management of Hazardous Waste generated to be
done as per the conditions prescribed in the authorization issued by the
SPCB/PCC under the Hazardous Waste (M&TM) Rules, 2016.

253

The feeding system should be provided with an air-lock arrangement
so that no air enters the reactor during feeding.

254

Initial heating of the reactor to be done either by using pyro gas stored
during previous cycle itself or by use of purge water (oil mix waterj/oif
water emulsion, or by tyre pyrolysis oil or any other fuel approved by
concerned SPCBs/PCCs. After generation of pyro gas, the same is to
be used for the purpose of heating reactor. The flue gas should be
vented out into the environment through alkaline scrubber with mist
eliminator attached with a chimney of at least 30 meters height. Plants
to install adequate air pollution control devices (APCDs) for controlling
flue gas emissions.

25.5

A compressor or any other suitable arrangement has to be made
finstalled for mixing of air with pyro water for ensuring proper burning
while using pyro water/purge water during initial heating.

256

In order to control fugitive emissions from the reactor during operation,
proper sealing should be ensured.

25.7

Excess pyro gas if any should be flared through properly designed
flaring system of adequate capacity considering the emergency
situation in which the entire gas may have to be flared. The flaring
should be done at a minimum height of 30 m.

258

The collection of the oil from the condensers should be in a closed
vessel and storage also should be in closed tanks with suitable vents.
There should be no manual handling of oil. Transfer of oil should be

through pumps.

259

The removal of char should be through a mechanized system. The
unioading of char from the reactor is to be done under controlled
conditions through a pneumatic /screw conveyor system in such a
manner that the contents of the reactor are not open to the atmosphere
at any point of time. The end of the conveyor system shall be attached
to a bagging plant where all the char will be bagged in the HDPE bags
with proper sealing. It should be ensured that no spillage taken place
during the collection of the char in the bags. Moreover, an air-lock
should be provided to enstire no entry of air into the reactor.
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Water sprinklers to be installed at the transfer points for arresting
fugitives.

The char generated in the process shall be utilized either in co-
processing in the cement industry or its quality be upgraded to
Recovered Carbon Black (RCB). RCB may be used as raw material for
manufacture of new tyre and other processes.

Waste water (Pyro water/Purge water/Oil mixed water/oil water
emulsion) generated during the process should not be discharged
anywhere and: )

Should be treated in suitable ETP of sufficient capacity. Oily sludge
should be disposed through TSDF or can used to make char
briquettes, for subsequent transfer /sale to the cement manufacturing
plants or other such industries having authorization for co -
processing or;

ETP discharge may be used for briquettes manufacturing. The
briquettes so manufactured shall be disposed through processing in
cement kiln

ETP sludge may be used for briquettes manufacturing. The briquettes
so manufactured shall be disposed through processing in cement kiln.

Pyro water/Purge water /Oil mixed water/oil water emulsion may be
used for briquettes manufacturing in a briquetting plant by mixing it
with sawdust and char in suitable proportions. These briquettes so
manufactured using the pyro water/purge water/oil mixed water/oil
water emulsion and char are to be utilized only in processes where
temperature is 1000 °C or more to avoid emissions of obnoxious

ases,; or

i)

Pyro water/Purge water/ oil mix water/oil water emulsion should be

25.13

TPO Units to ensure that treated water be re-used in the unit itself &
there is zero effluent discharge.

25.14

The transportation of Char and Tyre Pyrolysis Qil (TPO) should strictly
be done in closed vehicles to ensure that there is no spillage of char or

oil during their transportation.

2.5.15

The generation, transportation and disposal of char to the cement
manufacturing plants shall be recorded

25.16

The Tyre Pyrolysis Qil (Product) and char shall be stored in areas
separate / distinct from the processing area (shed where the reactors
are installed). Tyres shall be stored in earmarked sheds/open area on
a raised cement concrete platform.

Waste Management —ill Division , CPCB 11
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517 | The unit should carry out stack and ambient air quali
s S02, PM, and CO at least once in six monthg frog ?°fet%';?§zg
laboratory at identified monitoring location. The unit will maintain a log
book for recording the plant operation, monitoring of the stack
emissions and ambient air quality, generation & utilization of
wastewater & sale of products and wastes.

B. Safety Measure to be adopted

2.5.18 | Automatic control systems such as Programmed Logic Control (PLC)
shall be adopted for measurement and control of temperature and
pressure along with safety interlocks in case of increase of temperature
or pressure to cut off heating of the reactor should be provide.

2.5.19 | A sensor for CO gas to be installed in the working area to ensure that
concentration of CO in the working area does not exceed the
prescribed limits for occupational safety and health as per Factory Act
1948. It will also be coupled with a warning/alarm system so that the
plant operator can take adequate steps to rectify the situation.

2.5.20 | Sensors along with alarm system should be provided at all the transfer
points throughout the plant to detect any leakage of flammable vapors
from the system.

2521 | Excess pyro gas if any should be flared through properly designed
flaring system of adequate capacity considering the emergency
situation in which the entire gas may have to be flared. The flaring
should be done at a minimum height of 30 meters.

2522 | Fire detectors, sprinklers and fire hydrant with necessary pumping
system and water storage should be provided in the process area,
product and raw material storage area.

2.5.23 | The TPO unit shall possess fire clearance certificates issued by
concerned departments.

2.5.24 | The safety instruction for safe operation of plant will be displayed at the
gate, plant working area and other critical places. Further, training will
be imparted to the workers for safe operation of these plants. On site
emergency plan, as per the requirements under the Factories Act,
1948, will be made and implemented to handle any accident, fire/
leakage or any other emergency situation. All such measures shall
include raw material storage, product storage and handling thereof.
2.5.25 | The plant will be operated under the continuous supervision of a
qualified person having experience of running such units. All the
persons/workers in the premises should wear an air filter mask to avoid
inhaling of the fine char particles.

2.5.26 | Units will maintain good house-keeping and will ensure that no raw
material products and wastes get spilled inside or outside the pfant.
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2.5.27

Units to carry out annual health check-up of all the employees working

in the unit & submit its report to concerned SPCBs /PCCs on annual
basis.

2.5.28

Units operators shall have insurance cover for workers, plant &
machinery and materials.

2.5.29

Workers should be given mock drill exercise for fire hazard incident.

C. General conditions applicable to all plants (Batch & Continuous):

2.5.30

The Tyre Pyrolysis Units (Continuous and Advanced Batch Automated
Pyrolysis) are categorized into Orange category. Unit to register on the
Waste Tyre EPR Portal of CPCB.

2.5.31

The Tyre Pyrolysis Oil unit to fulfill fuel quality as specified by Ministry
of Petroleum and Natural Gas / Bureau of Indian Standards as and
when the same gets notified.

2.5.32

In line with the policy adopted by MoEF&CC, Unit shall not to import
waste tyres for the purpose of TPO production. Unit to use only
indigenous generated waste tyre (i.e. Waste tyre generated in India
only). Also unit to sell its products to Actual Users only. '

2.5.33

Unit to maintain record on consumption of waste tyre along with details
of its procurement source, Details & quantity of products, details of
actual users to whom products have been sold.

25.34

Unit to submit its annual report on the EPR Portal and also to the
concerned SPCB providing details on annual production of TPO, Char,
Steel & other products including details of sources of purchasing waste
tyre and also details of actual users to whom products have been sold
within the time frame as prescribed on the Portal. The annual report to
be supported with electricity bills of the financial year for which annual
return has been submitted.

2.5.35

Units have to report daily waste generation, disposal data on National
Hazardous Waste Tracking system as and when such system gets
implemented by CPCB.
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S UTTAR PRADESH POLLUTION CONTROL BOARD
$¥n% Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com
Validity Period :21/10/2024 To 20/10/2029
Category : ORANGE Application Id : 28176639

Ref No. - 221456/UPPCB/Circle3(UPPCBHO)/CTE/SHAMLI/2024  Dated:- 21/10/2024

To,
Shri MANISHKUMAR AGARWAL
M/s ADIDEVA CARBON LLP
khasra no 459etc vill- Sakoti tehsil uoon distt shamli, SHAMLI,247773

SHAMLI

Sub:  Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 28176639 dated - 19/09/2024. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance

of following conditions :

1. Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates :

B- Main Raw Material :
Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
Tyres 230 MT/Day Metric Tonnes/Day 230
C- Product with capacity :
Product Detail
Name of Product Product Quantity
Recovered Carbon Black (RCB) 72
Qil 88
Steel 30
D- By-Product if any with capacity :
By Product Detail
Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
NA Metric Tonnes/Day 00 00 |

2. Water Requirement (in KLD) and its Source :

Source of Water Details
Source Type Name of Source Quantity (KL/D)
Ground Water (within Submersible 9.0
premises)
3. Quantity of effluent (In KLD) : Ankit DAt?l:l?ls'ayn;‘gMd .

. Date: 2024.1021
Smgh 13:31:50 +05'30"
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B Effluent Details
Source Consumption Quantity (KL/D)
Domestic 3.0
Cooling 6.0
Fuel used in the equipment/machinery Name and Quantity (per day) :
Fuel Consumption Details
Fuel Consumption(tpd/kid) Use
Others i LSHS/Gas/Pyro Gas/Pyro
Water as required for
Reactor
Diesel 0.05 CPCB-IV Plus compliant DG
Set 125 KVA

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board. %

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 20/10/2029 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

H Digitally signed by
An klt * Ankit Singh
Date: 2024.10.21

Specific Conditions: 4
Smgh 13:32:06 +05'30'
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1. This Consent to Establish is being granted to M/s. Adideva Carbon LLP for establishment of
Continuous Process Type Pyrolysis Plant (01 No. Reactor Cap. 120 MT) at Vill. Sakoti, Tehsil Unn,
District Shamli (Khasra No. 459 - Area 90590 Sqm.) for above mentioned products ONLY. This
Consent to Establish will be VOID if there is any change in above mentioned address or product.

2. This Consent is valid for the Establishment of unit only. In case of any change in production
capacity, process, raw materials use etc. the industry will have to intimate the Board. For any
enhancement of the above, fresh Consent to Establish has to be obtained from U.P. State Pollution
Control Board.

3. Industry shall ensure to establish the Continuous Process Type Pyrolysis Plant as per Standard
Operating Procedures (SOP) issued by Ministry of Environment, Forest and Climate Change, Govt.
of India vide letter No. F.No.23-61/2015-HSMD dated 24.11.2015.

4. Industry shall comply with various Waste Management Rules as notified by MoEf&CC i.e. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other
Wastes (Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016,
Construction and Demolition Waste Management Rules, 2016.

5. Unit should develop minimum green belt 20 meter wide around premises or 33% total area of land
whichever is minimum, covered by the plantation of tall trees of suitable species as per the
guidelines set up by the Board vide its Office Order no.H- 16405/220/2018/02 dt. 16/02/2018. The
copy of this guideline is available at URL http://www.uppcb.com/pdf/Green-Belt-
Guidle_160218.pdf. You are directed to develop Miyawaki Forest as per the SOP available at URL:-
http://www.upecp.in/TrainingSession.aspx.

6. Under the Noise Pollution (Regulation and Control) Rule 2000, the industry shall take adequate
measures for control of noise from its own sources within the premises so as to maintain ambient air
quality standards in respect of noise to less than 75 dB(A) during day time and 70 dB(A).

7. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board, Uttar Pradesh Pollution Control Board and Commission
for Air Quality Management in Delhi-NCR and Adjoining Areas for protection and safeguard of
environment from time to time.

8. The industry shall adhere to general standards terms and conditions of Water/Air Acts and
compliance of Environment standards as per Environment (protection) Act 1986.

9. The unit will not start its operation, unless Consent to Operate is obtained under Water
(Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act,
1981 from the Board. It is mandatory to submit Air and Water consent application complete in all
respect, one month before start of operation of unit, to the U.P. Pollution Control Board.

10. The unit shall be installed Air Pollution Control System for 01 No. Reactor (Heating Furnace) as
per details submitted with the application form (Wet Scrubber and Stack 30 M. High from Ground
Level with Ladder, Sampling Platform and Port Hole for Stack Monitoring Purpose).

11. Exhaust stack of proposed CPCB-IV Plus Compliant DG set of 125 KVA should have 2.5 meter
high above from nearest roof top for each DG Set. For control of noise, acoustic enclosure should be
installed on DG Set.

12. The industry shall provide adequate arrangement for fighting the accidental leakages/discharge
of any air pollutant/gas/liquid from the vessel, machinery ete. which are likely to cause fire hazard
including environmental pollution.

13. Industry will use only liquid fuel/Gas/Pyro Gas/Pyro Water for heating the furnace as per SOP
issued by Central Pollution Control Board, Delhi.

14. Industry shall submit first compliance report with respect to conditions imposed within 30 days
of issue of this permission. Please note that consent to Establish will be revoked, in case of, non
compliance of any of the above mentioned conditions.

15. Concealing the factual data or submission of false information/fabricated data and failure to
comply with any of the conditions mentioned in this order attracts action will be taken under the
provisions of relevant pollution control Acts.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 21/11/2024 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

_ Digitaly signed by Ankit

Ankit Si ng h mzomozl 133219
+05'30'

Regional Officer
UPPCB, Muzaffarnagar


Amber Jain
67


- 207_“ 68 *W

Dated:- 21/10/2024 ‘
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Regional Officer
UPPCB, Muzaffarnagar
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Item No. 03 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 201/2024
Amit Kumar Applicant
Versus

State of Uttar Pradesh & Ors. Respondent

Date of hearing: 01.03.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Amit Kumar in Person (Through VC)

ORDER

1. In this original application, applicant has raised the issue of
pollution and degradation of Khokhari River, a rain - fed tributary of
River Yamuna, in Shamli and Saharanpur district of Uttar Pradesh.
Starting from Chausana village, the Khokhari River flows west of the
residential areas, passing through several villages before reaching
Khwajpura where it merges into River Yamuna. The allegation is that on
account of unchecked utilization, illegal encroachments and pollution,
the health of the river has deteriorated drastically and on account of
diminishing flow of river, the groundwater in the region has also declined
which is adversely affecting agriculture and local livelihood and pollution

in the river is creating health hazard.

2. The OA raises substantial issue relating to compliance of the
environmental norms as also implementation of the provisions of the

scheduled enactment.
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3. Issue notice to the respondents. Applicant is directed to serve the
respondents and file affidavit of service atleast one week before the next

date of hearing.

4. Respondent no. 2 i.e. Department of Water Resources, River
Development and Ganga Rejuvenation, District Magistrates of Shamli and
Saharanpur who is also chairing District Ganga Committee and Uttar
Pradesh Pollution Control Board are directed to ascertain the
truthfulness of the allegation, collect water sample from the river from
different points, get it analyzed and also find out the cause of pollution in
the river and remedial action and submit report before the Tribunal

atleast one week before the next date of hearing.

5. List on 10.05.2024

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM

Dr. Afroz Ahmad, EM
March 01, 2024
Original Application No. 201/2024
AS.
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Item No.15 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 201/2024
Amit Kumar Applicant
Versus
State of Uttar Pradesh & Ors. Respondent(s)

Date of hearing: 10.05.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Amit Kumar, Applicant in Person (Through VC)

Respondent: Mr. Daleep Dhyani, Adv. for UPPCB (Through VC)

ORDER

1. In this original application, applicant has raised the issue of
pollution and degradation of Khokhari River, a rain- fed tributary of River

Yamuna, in Shamli and Saharanpur district of Uttar Pradesh.

2. Allegation is that due to wuncheck -construction, illegal
encroachment and untreated discharge, health of the river has

deteriorated drastically resulting in diminishing the flow of river.

3. Tribunal by order dated 01.03.2024 had directed the Department
of water Resources, River Development and Ganga Rejuvenation, District
Magistrate, Shamli and District Magistrate, Saharanpur and also Uttar
Pradesh Pollution Control Board(UPPCB) to ascertain the truthfulness of
the allegation, collect water sample from river from different points, get it
analysed and also find out the cause of pollution in the river and take

remedial action and submit the report.
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4. UPPCB has filed the report dated 29.04.2024 disclosing as under:-

“2. During the inspection, it is observed that the course of the river bed
is dried up, with no continuous water flow (discharge & water
current) present either in its upper segment in Saharanpur or in its
lower segment in Shamli. However, there is very limited site-
specific water logging in the dried-up river bed at some places (in
Saharanpur segment near Sakerpur, & Laknohti, and Shamli
segment near Chausana and Kertu) due to wastewater discharge
in a very small quantity from nearby rural inhabitations. Water
comes from nearby rural dwellings and finds its way into the
dried-up river-bed near Sakerpur. As there is an under-
construction bridge at this site, the water seems to be used for the
construction activity. No concerned person is, however, available to

confirm this.

3 Site-specific macrophytic growth (predominated by Eichhornia sp.)
in the river-bed near Laknohti, Sakerpur, Chausana and Kertu is
the result of limited water / wastewater inflow from nearby
human habitations.

4. In the water body, an illegal activity of site-specific solid waste
dumping from drains in a nearby rural area is spotted near
Laknohti, Saharanpur. Except for this, no unusual solidwaste
dumping specific to the entire dried riverbed is being observed in
either of the segments in Saharanpur or Shamli.

5.  The water body seems to have remained without continuous water
discharge for a long time, as indicated by encroachment of river-
bed for agricultural activities (along its dried- up river-bed course)
as well as residential purpose at certain places both in
Saharanpur as well as Shamli. However, the dried-up water body
normally has retained its river-bed demarcation line on either side
of the banks along its course.

6. As concluded from the interactions with local people for
information gathering, the tributary used to flow perennially
around 15 years ago to meet the basic rural domestic and
agricultural freshwater needs. Previously, monsoon feeding
contributed to the augmentation of the river discharge. However,
its continue water flow was maintained by the River Yamuna,

from which it is supposed to have been originated.
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From the above observations, it is clear that the river doesn't meet
the basic hydrological, ecological and environmental requirements
of continuous natural discharge of water in its already dried-up
riverbed course, except in the monsoon months when there is
water flow in the water body due to floods in River Yamuna as
well as because of rainfall; therefore, asserting the facts without
water sampling about the claim of river water quality deterioration

due to pollution is not technically possible.

Under the dried-up riverbed conditions, ascertaining the facts of
the claim about the quantitative degradation of the river without
continuous water discharge observed in it, is also not technically

feasible.”

In the said report following recommendations has been made:-

For restoration of water quality and control & prevention of the
potential rise in pollution for avoiding the further deterioration as
well as meeting freshwater quality requirements of human use
and ecological cum environmental health, the dried-up river needs
continuous water flow. This can be possible by addressing the
river-centric challenges with a holistic, sustainable, and basin
wide approach consistent with maintaining a natural balance
among interacting liminological conditions across the critical
intersection areas of hydrological, geological, meteorological,

geographic, and morphological.”

Photographs enclosed with the report clearly depict the site specific

water logging in the river near Laknohti, discharge from nearby rural

locality in the river near Laknohti, solid waste dumping near Laknohti,

encroachment of agricultural land on river near Sakerpur, Saharanpur,

encroachment of residential houses on the river Chausana and Shamli,

encroachment of agricultural land on dried-up portion of the river near

Kemalpur,Shamli as also dry river-bed with macrophytic vegetation near

Kertu, Shamli.
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8. Report clearly states that river used to flow perennially around 15
years ago to meet the basic rural domestic and agricultural freshwater
needs but on inspection it was found that water body is now without
water discharge. This river is tributary of river Yamuna which ultimately
meets river Ganga. The restoration of river and its flow is required to be
done. Hence, we direct Respondent No.6- District Magistrate, Shamli and
Respondent No.7- District Magistrate, Saharanpur to prepare a time-
bound action plan for restoration of the river and submit it before the

Tribunal at least one week before the next date of hearing.

9. Applicant present in person has also sought four weeks time to file

objection to the report which is granted.

10. List on 27.08.2024.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM
May 10, 2024
Original Application No. 201/2024
JG.
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Item No. 09 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 201/2024
Amit Kumar Applicant

Versus

State of Uttar Pradesh & Ors. Respondent(s)

Date of hearing: 27.08.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Amit Kumar, Applicant in Person (Through VC)

Respondent: Mr. Pradeep Misra & Mr. Daleep Dhyani, Adv. for UPPCB (Through VC)
Mr. Gigi. C. George & Mr. Ishwer Singh, Advs. for NMCG

ORDER

1. In this original application, Applicant has raised the issue of
pollution and degradation of Khokhari River which is stated to be the
tributary of River Yamuna. Specific allegation is in respect of its pollution

in Districts Shamli and Saharanpur of Uttar Pradesh.

2. The Tribunal, by order dated 01.03.2024 while issuing notice to the

respondents, had directed as under:

“4. Respondent no. 2 i.e. Department of Water Resources, River
Development and Ganga Rejuvenation, District Magistrates of
Shamli and Saharanpur who is also chairing District Ganga
Committee and Uttar Pradesh Pollution Control Board are directed
to ascertain the truthfulness of the allegation, collect water sample
from the river from different points, get it analyzed and also find out
the cause of pollution in the river and remedial action and submit
report before the Tribunal atleast one week before the next date of
hearing.”


Amber Jain
131


271
132

3. The Uttar Pradesh Pollution Control Board (UPPCB) had filed its
report dated 29.04.2024 which was duly considered on 10.05.2024 and
the pathetic condition of the river was noted along with the

recommendation of UPPCB.

4. The Tribunal on 10.05.2024 after taking note of the report of

UPPCB had observed as under:

“7.  Photographs enclosed with the report clearly depict the site
specific water logging in the river near Laknohti, discharge from
nearby rural locality in the river near Laknohti, solid waste
dumping near Laknohti, encroachment of agricultural land on river
near Sakerpur, Saharanpur, encroachment of residential houses on
the river Chausana and Shamli, encroachment of agricultural land
on dried-up portion of the river near Kemalpur, Shamli as also dry
river-bed with macrophytic vegetation near Kertu, Shamli.

8. Report clearly states that river used to flow perennially around
15 years ago to meet the basic rural domestic and agricultural
freshwater needs but on inspection it was found that water body is
now without water discharge. This river is tributary of river
Yamuna which ultimately meets river Ganga. The restoration of
river and its flow is required to be done. Hence, we direct
Respondent No.6- District Magistrate, Shamli and Respondent No.7-
District Magistrate, Saharanpur to prepare a time-bound action plan
for restoration of the river and submit it before the Tribunal at least
one week before the next date of hearing.”

5. The UPPCB alongwith its communication dated 21.08.2024 has
placed on record the restoration plan prepared by Irrigation Department,
Drainage Khand, Shamli, Muzaffarnagar and Saharanpur. There is no
material on record to show that the said plan has been approved by the
competent authority or the requisite funds for the execution of the plan
have been sanctioned. Though the report reflects that the plan was
forwarded to the concerned District Magistrate, Shamli and District
Magistrate Saharanpur but their action on the plan is not on record. The
District Magistrate, Shamli and District Magistrate Saharanpur -

Respondents No. 6 and 7 have also not filed their response till now.
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6. Hence, we direct the Respondents No. 6 and 7 - District Magistrate,
Shamli and District Magistrate, Saharanpur to remain virtually present

on the next date of hearing.

7. The Applicant has also sought permission to implead the National
Mission for Clean Ganga (NMCG) through its Member Secretary. The

prayer is allowed. Let the amended memo of parties be prepared.

8. Mr. Gigi. C. George, Advocate accepts notice on behalf of the newly
added respondent, NMCG and seeks four weeks’ time to obtain

instructions and file the response by way of affidavit.

9. List on 06.12.2024.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

August 27, 2024
Original Application No. 201/2024
dv
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Item No.05 Court No. 3
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 201/2024
Amit Kumar Applicant
Versus
State of Uttar Pradesh & Ors. Respondents

Date of hearing: 06.12.2024

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Amit Kumar, Applicant in Person (Through VC).

Respondents: Ms. Priyanka Swami & Ms. Simran Sehgal, Advs. with Mr. Manish
Bansal (Through VC), DM, Saharanpur, U.P.
Mr. Pradeep Misra & Mr. Daleep Dhyani, Adv. for UPPCB (Through
VQC).
Mr. Gigi. C. George & Mr. Sunil Kumar, Advs. for NMCG.

ORDER

1. The applicant has filed the present application under Section 18 (1)
read with Sections 14, 15, 16 and 17 of the National Green Tribunal Act,
2010 raising the grievances of pollution and degradation of Khokhari
River, a rain- fed tributary of River Yamuna in Districts Shamli and
Saharanpur in the State of Uttar Pradesh due to unchecked construction,

illegal encroachments and discharge of untreated sewage/effluents.

2. This Tribunal vide order dated 01.03.2024 directed issuance of
notices to the respondents and also directed the Department of Water
Resources, River Development and Ganga Rejuvenation, District
Magistrates of Shamli and Saharanpur and Uttar Pradesh Pollution
Control Board (UPPCB) to ascertain the truthfulness of the allegations,
collect water samples from the River from different points, get the same
analyzed and also find out the cause of pollution in the River and take

remedial action and submit report.


Amber Jain
134


274
135

3. In compliance thereof UPPCB filed report dated 29.04.2024.

4. This Tribunal noticed the observations and recommendations made
by UPPCB and vide order dated 10.05.2024 directed respondent no. 6-
District Magistrate Shamli and respondent no. 7-District Magistrate
Saharanpur to prepare a time bound action plan for restoration of River

and submit the same before this Tribunal.

5. UPPCB by its communication dated 21.08.2024 placed on record
the restoration plan prepared by the Irrigation Department Drainage
Khand Shamli (Muzaffarnagar) and Saharanpur without any material to
show approval of the same by the competent authority and sanctioning of
requisite funds for execution. This Tribunal also noticed that this plan
was forwarded to the District Magistrates of Shamli and Saharanpur but
action taken by them on said plan was not on record and no response

was filed by them.

6. In view thereof this Tribunal vide order dated 27.08.2024 directed
the District Magistrates of Shamli and Saharanpur to remain virtually
present before this Tribunal and also impleaded the National Mission for

Clean Ganga (NMCG) as respondent no. 8.

7. In compliance order dated 27.08.2024 report dated 26.11.2024 has
been filed by the District Magistrate, Saharanpur and report dated
03.12.2024 and revised report dated 05.12.2024 have been filed by the

District Magistrate, Shamli.

8. It may be observed here that both the reports on behalf of the
District Magistrate, Shamli have been filed by Mr. Vinay Kumar Tiwari,

presently posted as Chief Development Officer, Shamli. The District
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Magistrate, Shamli has not signed the reports and has not appeared
before this Tribunal through VC. The District Magistrate, Shamli has also
not made any request for exemption from such appearance. Reports filed
on behalf of the District Magistrate, Shamli are vague and do not give
complete information in respect to the aspects mentioned in the orders
passed by this Tribunal and also the report of UPPCB particularly
removal of encroachments, approval of the Competent Authority for the
Project, budgetary allocations of funds and allocation and execution of

the work orders.

0. Objections dated 04.12.2024 have been filed by the Applicant.

10. Compliance report has been filed by the State of U.P. which is
supported by affidavit of the District Magistrate, Saharanpur. Mr. Manish
Bansal, District Magistrate, Saharanpur has also appeared before this
Tribunal though VC. The report filed by the District Magistrate,
Saharanpur indicates encroachment of the river area. However, in the
report and its annexures complete details regarding origin of the river,
actual width, depth and other dimensions of the River as per the revenue

record, its catchment area and flood plain zone have not been mentioned.

11. The District Magistrate, Saharanpur and the District Magistrate,
Shamli are directed to file additional reports by way of their own affidavit
giving all requisite details as referred to in the orders passed by this
Tribunal and also in the report of UPPCB at least one week before the
next date of hearing and to remain virtual present before this Tribunal on

the next date of hearing.

12. No response has been filed by NMCG. Learned Counsel for NMCG
seeks four weeks time to file its response. Response by NMCG be filed at

least one week before the next date of hearing.
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13. List on 01.04.2025.

14. A copy of this order be also sent to the District Magistrate,

Saharanpur and the District Magistrate, Shamli for requisite compliance

by email.

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

December 06, 2024
0O.A No. 201/2024
HB
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Item No. 09 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 201/2024
Amit Kumar Applicant

Versus

State of Uttar Pradesh & Ors. Respondent(s)

Date of hearing: 01.04.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. SATYAGOPAL KORLAPATI, EXPERT MEMBER

Applicant: Mr. Amit Kumar, Applicant in Person (Through VC)

Respondents: Ms. Priyvanka Swami, Adv. with Mr. Manish Kumar Bansal (Through VC),
DM, Saharanpur & Mr. Arvind Kumar Chauhan (Through VC), DM, Shamli
Mr. Daleep Dhyani, Adv. for R - 4, 9 & 10 (UPPCB)
Mr. Bhupendra Pratap Singh, Mr. Ashish Singh & Mr. Anurag Kumar,
Advs. for UPPCB
Mr. Gigi. C. George, Adv. for NMCG

ORDER

1. In this original application, the Tribunal is considering the issue of
preservation and rejuvenation of Khokhari river, a rain - fed tributary of
river Yamuna at Shamli and Saharanpur Districts of Uttar Pradesh. There

is also an allegation of encroachment and pollution in the river.

2. On 01.03.2024, notices were issued to the respondents. When the
matter was listed on 10.05.2024, a direction was issued to Respondent No.
6, District Magistrate, Shamli and Respondent No. 7, District Magistrate,
Saharanpur to prepare a time bound action plan for restoration of the river

and submit it before the Tribunal.
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3. When the matter was taken up on the next date on 27.08.2024, it
was found that Respondents No. 6 and 7, i.e., District Magistrate,
Shamli and District Magistrate, Saharanpur had not filed the response.
Accordingly, they were directed to appear virtually on the next date of

hearing.

4. On 06.12.2024, it was noticed that neither the District Magistrate,
Shamli had appeared virtually nor had filed the proper report. The report
filed on behalf of District Magistrate, Shamli was unsigned and was vague
and did not give the complete particulars mentioned in the order.
Accordingly, the Tribunal had directed the District Magistrate, Shamli and
District Magistrate, Saharanpur to file additional reports by way of their
own affidavit giving all the requisite details. The Direction of the Tribunal

dated 06.12.2024 was as under:

11. The District Magistrate, Saharanpur and the District Magistrate,
Shamli are directed to file additional reports by way of their own
affidavit giving all requisite details as referred to in the orders
passed by this Tribunal and also in the report of UPPCB at least
one week before the next date of hearing and to remain virtual
present before this Tribunal on the next date of hearing.”

5. Again, a default has been committed by the District Magistrate,
Shamli and no report on his behalf supported by his own affidavit giving
the requisite details has been filed. One report has been placed on record,
on behalf of the Chief Development Officer, Shamli, but this is not a report
on behalf of the District Magistrate, Shamli nor it is supported by the
affidavit of the District Magistrate, Shamli. Thus, we find that the District
Magistrate, Shamli has repeatedly ignored the order of the Tribunal and
has committed repeated default in submitting the proper report as a result

of which this matter is being delayed and time of the Tribunal is

unnecessarily wasted.
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6. Hence, we impose a cost of Rs. 10,000/- upon the District
Magistrate, Shamli which is to be deposited with the Registrar General of
the Tribunal within two weeks for non-compliance of the earlier orders of
the Tribunal. We grant four weeks’ time to District Magistrate, Shamli to

file the reply keeping in view the observations made in the previous orders.

7. The Applicant present in person also seeks time to file rejoinder to
the reply of the District Magistrate, Saharanpur and reply of NMCG. Prayer

is allowed

8. List on 01.08.2025.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Arun Kumar Tyagi, JM

Dr. Satyagopal Korlapati, EM

April 01, 2025
Original Application No. 201/2024
dv..
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Details for registration number : GOVUP/E/2024/0089590

Name Of Complainant Sahil Kambo)
Date of Receipt 09/12/2024
Uttar Pradesh

mwuhwpm
Orievance Description
to the attached letter addressed to the Member Secretary of the Uttar Pradesh Pollution Control

Please refer
+ Kindly take immediate snd necessary action as per the law.

Board (UPPCB)
Current Status Case closed
Date of Action 251122024

Remarks
T e & P g o W Atew R 25.12,2024 W s o S0 @ e by T 6§ el s o A € B
T F § i wfel ¥ W w fee e afedt & @R W AmRe LS

Officer Concers To
Officer Name Shri Arvind Mohan (Joint sAcronry)
Organisation name Wt of Um_rprm »
Contact Address Chief Miniter Secrotariat, Room No. 321, U Secretarat, Lucknow
Emait Adcress  arvind.12574@gov.in '
w Number 06222226350
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ANNEXURE 8 98 (COLLY)
Letter Ref No. 250106-4/RTI Rated: 05.01,2025

To,
The Public Information Officer,

Uttar Pradesh Pollution Control Board,

Muzaffamagar, Uttar Pradesh
Subject: Reguest for Information Under the Right to Information Act, 2008

144

Respected Sir/Madam,
The following information under the Right to Information Act, 2005 related to the approval or
the licences issued by the UPPCB for the establishment of Adidev Carbon LLP, Village

Sakauti, District Shamli, Uttar Pradesh.

1. When did Adidev Carbon LLP, Sakauti, Shamli apply for the Consent to Establish (CTE)
and Consent to Operate (CTO) to establish in Villaga Sakauti, Shamlii, Uttar Pradesh, to

the UPPCB?
2. Please provide a copy of the application and all related information submitted by Adidev

Carbon LLP to obtain the CTE and CTO.
3. Has the UPPCB Muzaffarnagar office conducted any site inspections of Adidev Carbon

LLP? If yes, kindly provide a detailed list of all inspections conducted so far.

4. Please e vide copies of the CTE and CT Q issued to Adidev Carbon LLP by the

5. Kindly provide copies of any ather notes, correspondence, or documents reiated to
Adidev Carbon LLP available with the UPPCB.

| request you to provide the requested information at the earfiest, within the time period
stipulated under the RTI Act, 2005. If the information is held by or related to another pubiic
authority, please transfer the application or the relevant part thereof under Section 6(3) of the

RTl Act.
Thank you for your assistance.

Yours sincerely,

Sahil Kamboj
Address: H No 3/130 Ram Sharmam Colony, Fazilka, Punjab 152123

Phone No: 8360853481

Email: sahilkamboNGO@gmail.com

' 4
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Email : romuzaftarnagar@uppeb in ZTH™ © 0131~2604300
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ANNEXURE g%TQ (COLLY)

4/17/25, 4:49 PM about blank 146

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /

EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK
USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC031883
VALID FROM 21/02/2025 TO 20/02/2030
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

® Registration No.: 202412001081

Name of the Owner MANISHKUMAR AGARWAL

Designation DESIGNATED PARTNER Company Name ADIDEVA CARBON
w FUH BT A LLP

Company Address 459 VILL-SAKOTI,BLOCK-UNN,SHAMLI Authorization Letter Download

HY BT U@ witeR o3

Address of the Applicant  Sakoti distt shamli currant add. Faridabad Application No. SHML1224NIN0C040
Date of Submission 28/12/2024 Specimen Signature

Location Particulars

District Shamli Block UAN
Plot No/Khasra No. 459 VILL-SAKOTI,BLOCK &TEHSIL UNN,SHAMLI Municipality/Corporation No
Ward NoJHolding No. N/A

2D Particular of the Existing Well and Pumping Device

Date of 15/08/2022
Construction/Sinking of
the Well
Type of Well Tube Well/Boring Depth of the Well (In 60.00
meter)
Purpose of well Industrial Assembly Size(For Tube
Well)
Strainer Position (For Tube Well)
Type of Pump Used Submersible H.P. of the Pump 5.00
Operational Device Electric Motor Rate of Withdrawal 6.00
(m3hr.)
Date of Energization (In Case of Electric Pump) 15/09/2022
Maximum Allowable Rate 6.00 Maximum Allowable 4.00
of Withdrawal (m¥hr.): Running Hours Per Day:
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Maximum Allowable 7560.00 Recharge Required 15120.00
Annual Extraction of
Ground Water:
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@

« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of
ground water at a rate not exceeding that as shown at Sl. (3j), for Running Hours per day as shown at SI. (3k), and for maximum
allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

« Holder of this NOC is hereby directed to assure annuaf recharge of 15120.00 cubic meter, as specified under the appiication form within
the given time period.

GENERAL CONDITIONS:

Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only
started after registration of his/her NOC.

In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

All Users abstracting ground water in excess of 100 m3/d shall be required to submit impact assessment report prepared by an accredited
consultant from CGWA and National Accreditation Board for Education and Training (NABET). The report should highlight environmental risks
and proposed management strategies to overcome any significant environmental issues such as ground water level decline, land subsidence
etc. within three months of completion of the same to Ground Water Department Uttar Pradesh. The list of accredited Individuals/ Institutions
is available on the official web-portal of CGWA.

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well shall not exceed to the recorded rate from water meters

The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

In case of any change of ownership of the existing well, fresh registration has to be obtained.

No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made without
prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made

available to this office on monthly basis

Piezometer is a boreweil fubeweill used only for measuring the water leve! by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers

are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4" to 6",

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as

well as deeper ground water aquifer monitoring.
o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

‘ . Monitiring Mechaﬁisrn>
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required e | fian wnth -
1 <10 0 0 7 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be

given in meter upto two decimal.
o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR)

with telemetry system should be used for accuracy.
o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been

stopped for about four to six hours.
o All the details regarding coordinates, reduced level (with respect to mean fevel), depth, zone taped and assembly iowered shouid be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its

validation.
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o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh. for chemical analysis.
o APermanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measurement may be taken care of.
= Any other condition(s) that may be imposed by the concerned Authority.
+ In case, any of the particulars 1 information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

« i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« iii) All industries abstracting ground water in excess of 100 m¥d shall be required to undertake annual water audit through Confederation of
Indian Industries (ClI)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of
Commerce & Industries / Laghu Udyog Bharati certified auditors and submit audit reports within three months of completion of the 5ame to
Ground Water Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next
five years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m* /day of ground water &
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore wellproduction well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the
pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water {chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of

ground water pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge
rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and
results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management

Council.
« ii) Instaliation of Sewage Treatment Plants (STP) shali be mandatory for new projects, where ground water requirement is more than 20 m®

/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :17/04/2025 ¢

i
-

Place:Shamli

This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK
USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC033476
VALID FROM 21/02/2025 TO 20/02/2030
{U1S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

® Registration No.: 202412001156

Name of the Owner MANISHKUMAR AGARWAL

Designation DESIGNATED PARTNER Company Name ADIDEVA CARBON
w3 HUH BT AH LLP

Company Address 459, VILL-SAKOTI,BLOCK-UNN,SHAMLI Authorization Letter Download

FU BT AT WRPR o=

Address of the Applicant  Sakoti distt shamli currant add. Faridabad Applicaﬁon No. SHML1224NIN0C042
Date of Submission 30/12/2024 Specimen Signature

Location Particulars

District Shamli Block UAN

Plot NoJ/Khasra No. 459,VILL-SAKOTI,BLOCK &TEHSIL UNN,SHAMLI Municipality/Corporation No

Ward NoJHolding No. N/A

@ Particular of the Existing Well and Pumping Device

Date of 15/08/2022

Construction/Sinking of

the Well

Type of Well Tube Well/Boring Depth of the Well (In 60.00
meter)

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 5.00

Operational Device Electric Motor Rate of Withdrawal 6.00
(m¥hr.)

Date of Energization (In Case of Electric Pump) 25/08/2022

Maximum Allowable Rate 6.00 Maximum Allowable 2.00

of Withdrawal (m*/hr.): Running Hours Per Day:

about:blank 1/4


Amber Jain
150


41725 4 50PM

Maximum Allowable 3780.00
Annual Extraction of

Ground Water:
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« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of
ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum
allowable annual extraction of ground water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.

« Holder of this NOC is hereby directed to assure annual recharge of 7560.00 cubic meter, as specified under the application form within
the given time period.
GENERAL CONDITIONS:

Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only
started after registration of his/her NOC.

In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

All Users abstracting ground water in excess of 100 m3/d shall be required to submit impact assessment report prepared by an accredited
consultant from CGWA and National Accreditation Board for Education and Training (NABET). The report should highlight environmental risks
and proposed management strategies to overcome any significant environmental issues such as ground water level decline, land subsidence
etc. within three months of completion of the same to Ground Water Department Uttar Pradesh. The list of accredited Individuals/ Institutions
is available on the official web-portal of CGWA.

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the weil shail not exceed to the recorded rate from water meters

The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

In case of any change of ownership of the existing well, fresh registration has to be obtained.

No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made without
prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made

available to this office on monthly basis

of P and their Monitoring

Piezometer is a borewell tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers

are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4" to 6",

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as
well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required - -

Manual DWLR with Telemetry

1 <10 0 0 0
2 ‘ 11-50 1 1 0
3 | 50- 500 1 0 Y 7
4 > 500 2 ‘ 0 2
o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be
given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR)

with telemetry system should be used for accuracy.
o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been

stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its

validation.
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o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.
o APemanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification,
o Any other site specific requirement regarding safety and access for measurement may be taken care of.
« Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:

«+ (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

« i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« i) All industries abstracting ground water in excess of 100 m®/d shall be required to undertake annual water audit through Confederation of
Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of
Commerce & Industries / Laghu Udyog Bharati certified auditors and submit audit reports within three months of completion of the same to
Ground Water Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next
five years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m® /day of ground water g
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum 6
distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the

! pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

’ « V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to

|

|

pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge
rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and
results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management
Council.

- i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m?
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :17/04/2025 A
Place:Shamli
This certificate is electronically generated and does not require digital signature
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Sult/ Appeal No. 0.8 Nb. 9€€ 0OF 202€C i ‘Jumcsgi)cﬂgﬁ’é'r-"a‘v&

Inre :-

Plaintiti{s) or Potlﬂoner(s)/
Appellant(s) Complainant(s)

DR, AMIT KuMAR

VERSUS
STATE OF UTTAR FRADEHA ORS, Detendant(s) /Respo\néemls) / Accused

KNOW ALL to whom these present shall come that i//We AnsHuman BHASKA B, ﬁflo MRS . Rog

BuAskar, AGED 28 Yemrs Rloh =00l MRV homes SECToR- €9, QURU &G RAM —
12210 AvTHORISED REPRESEN TATIVE OF RESPoNDENT N, & L%;.‘i«

The aboVe named RESPoNy DENT nJo. R do hereby ?’pf?EJEN’(U
AMBER TAIN (Abv.) AT PELHI,
D)2an | 2e14 SA':&’QL&AIN ’RUCH\K‘*(B“PN Adv
MeB: 941194537 Chamber No. 611, D-Block, Additiona Bullding Enyol ‘No»IDJSESL] )2
EMAiL: AMBpAR TAIN € SUPREME COURT OF INDIA

: . oM New Delhi-110001  Mob:-8811060092
wann ENAIL . SANGADY 2004 @ CiMAIL + Com

(herein after called the advocate/s to be my/our Advocate in the above-noted case authorize him:-
To act, appear and plead in the above-noted case in this court or in any other court in which the same may be tried
or heard and also in the appellate court including High court subject to payment of fees separately for = Jus.
To sign file, verify and present pleadings, appeals cross-objections or petitions for
executions review, revision, withdrawal, compromise or other petitions or affidavits or other
documents as may be deemed necessary or proper for the prosecution of the said case in all its
stages subject to payment of fees for each stage.
’ To file and take back documents, to admit and/or deny the documents or opposite party.
To withdraw or compromise the gaid case or submit to arbitration any differences or
disputes that may arise touching or in any manner relating to the said case.
To take execution proceedings on paying separate fee.
To deposit, draw and receive money, cheques, case and grant receipts hereof and to
do all other acts and things which may be necessary to be done for the progress and in the
course of the prosecution on the said case. @ cn S5

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and authority héreby
conferred upon the Advocate whenever he may think fit to do so and to sign the power of attorney on our behalf.

And I/ We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own facts, as if done by mefus to all intents.. and purpose.

And'l/We undertake that J/ We or my/our duly authorised agent would appear in court and all hearings
and willinformtheAdvocate forappearance whenthe caseliscalled. !

And I/We undersigned do hereby agree not to hold the advocate of his substitute responsible for the result of
the said case.The adjournment costs whenever ordered by the court shall be of the Advocate which he shall receive
andretain for himself.

And (/We undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be
paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the
same is paid up. The fee settle is only for the above case and above Court. l/We hereby agree that once the fee is
paid,l/We will not be entitied for the refund of the same in any case whatsoever and if the case prolongs for
morethan 3yearstheoriginal fee shallbe paidagain by me/us

INWITHNESS WHERE OF I/We do hereunto setmy/ourhandtothese presentsthe contents of

beenundertstoodbyme/usonthis.................... 22 ...................... dayof..... AUGU ST ...... 2025

Accepted subject to the terms of the fees
85" e #,; Yol

\
Advocate O\

MM!?

Who Has been Signed In my presence. The Client,
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N' G ma || Ambaar Jain <ambaarjain@gmail.com>

DR. AMIT KUMAR VS STATE OF U.P. (OA NO. 266/2025)

1 message

Ambaar Jain <ambaarjain@gmail.com> Fri, Aug 22, 2025 at 3:58 PM

To: Amit Kumar <amit0123.ac@gmail.com>
Cc: Sanjay Jain <sanadv2004@gmail.com>

Sir,
We write to you for and on behalf of our client viz., M/s. Adideva Carbon LLP, being Respondent No. 8 in the

captioned matter pending adjudication before the Hon’ble National Green Tribunal, New Delhi, and hereby serve you
the attached reply being filed on behalf of Respondent No. 8.

Kindly be advised that the present service may be deemed as an advance service of the reply being filed on behalf of

Respondent No. 8.
Best Regards,

ADV. AMBER JAIN

OFFICE OF ADVOCATE SANJAY JAIN

ADVOCATES FOR RESPONDENT NO. 8

OFFICE AT: D-611, ADDITIONAL BUILDING, SUPREME COURT OF INDIA, NEW DELHI

MOB: 98911060092, 9911965371

.B Final Reply of R8.pdf
20826K

https://mail.google.com/mail/u/0/?ik=ca480dca49 & view=pt&search=all&permthid=thread-a:r548238419344098389&simpl=msg-a:r-375500106804222305
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